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HOUSE OF THE PEOPLE
Tuesday, 9th March, 1954

The House met at Two of the Clock 

[M r . S p e a k e r  i n  the Chair J 

QUESTIONS AND ANSWERS 

(S e e  Part I)

3 P.M .

BUSINESS OF THE HOUSE

Mr. Speaker: I have to inform the 
House th a t the Business Advisory 
Committee met on the 8th  March, 1954 
to consider the question of allocation 
of time to the various items of busi
ness before the House.

The Committee agreed to the tim ^  
table for disposal of aU the stages of 
the following Bills:—

( 1 ) The Press (Objectionable 
M atter) Amendment Bill 

— 12 hours.

(2) The Air Corporations (Amend
m ent) Bill— 1 hour.

(3) The Control of Shipping 
(Am endm ent) Bill—i  hour.

As 13i hours are required for dis
posal of the above mentioned Bills, the 
Committee recommended that a sitting 
o f  the House should be fixed on Satur
day, the 13th March, 1954 from 1 to 
5 P.M . to m ake up the  time,

1 PSD.
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The Committee also recommended 

that the House should take up the 
Private  Members’ Business from  4-30 
to 6-30 P.M. on Friday, the 12th March. 
1954 and th a t the House should take 
up fu rth er discussion of the report 
of the Industrial Finance Corporation 
Enquiry Committee from  6-30 to 7-30 
P.M . on that day.

These are the recommendations of 
the Committee, and I take it th a t the 
House agrees to these recommenda
tions.

An Hon. Member: Except for sitting 
on Saturday.

Mr. Speaker: It is all right. So it is 
agreed to.

♦DEMANDS FOR GRANTS— 
RAILWAYS—confd.

Mr Speaker: We will go to the 
p ^ a n d s  for G rants I  understand 
Mr. Amjad Ali wanted to raise a point 
of order.

Shri Amjad All (Goalpara-Garo 
Hills); Sir, I rise to a point of order. 
It is w ith regard to the making a 
motion before the House. Rule 222 of 
the Rules of Procedure and Conduct of 
Business says:

“Hhe Annual Financial State
ment or the Statem ent of the esti
mated Receipts and Expenditure 
of the Governm ent of India in  
respect to each financial year shall 
be presented to the House on such 
day as the President may direct.”

So every year the Financial S tate
m ent is placed before th e  House by

♦Moved with the previous sanction
of the President.
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[Shri A m jad Ali] 
the Finance Minister. And m y point 
is th a t a form al motion for each demand 
has got to be m ade before any refusal 
of a Krant or reduction of a grant 
comes in. A form al motion ought to be 
m ade before the House by the Minis
te r concerned. That is the practice 
which is followed in the House of 
Commons. I may be perm itted here to 
refer to a debate on 13th May, 1048 in 
the House of Commons.

“Motion m ade”— (it was made 
in the nam e of His M ajesty)— 
‘'th a t a fu rther sum not exceed
ing a  sum ...be granted to His 
M ajesty towards defraying charges 
for *he following services relating 
to the Central Office of Inform a
tion and the Economic Inform ation 
Unit, for the year ending 31st 
March, 1949.”
Such a motion ought to have been 

before the House. And there having 
been no motion, no refusal of any sum 
or reduction of any sum or discussion 
thereof can go on w ithout such a 
form al motion being m ade by a partis 
culzir Minister. The motion is not be
fore the House. So the cut motions for 
reduction or refusal are irregular if 
such a motion is not there. I w ant 
your advice on this point.

M i. S]»eaker: Perhaps the hon. Mem
ber is not aware of the practice th a t 
we have been following. And there 
are, if I am not wrong, some m istakes 
in  some of his assumptions. If he 
means th a t the motion m ust be placed 
before the House by a M inister, the 
point stands differently. The point of 
order seems to be th a t no motion has 
been placed before this House. That, I 
m ay say is an incorrect statement, 
because I have myself placed these 
Demands before the House, and before 
we started  the discussion on Demands 
Nos. 4 and 5 yesterday. Demand No. 1 
was placed before the House by the 
Deputy-Speaker and during the course 
of the discussion, it was suggested 
th a t Demands Nos, 4 and 5 should also 
be taken up. I placed these Demands 
bv way of a motion a t the initial stage 
and then discussion was started. So, 
th a t practically knocks out the bottom

of the point of order. The practice in 
the House has been like this:

“On the 10th of March 1047, in 
view of the arrangem ents adopted 
in the list of general agreed cut 
motions, the President suggested 
th a t all Demands in respect of 
which there were cut motions might 
be moved one after the other and 
then the cut motions might be 
taken up. On the House agreeing 
to this, the President further sug
gested that instead of the Finance 
Member moving each Demand and 
then the President reading out the 
same to the House, the House of 
Commons practice where the 
Chairm an of the Ways and Means 
Committee read out the motions, 
m ight conveniently be adopted. 
The House also agreed to this.’*

T hat is the practice we have been 
following ^n d  the President referred 
to in this ruling is the present incum
bent of the Chair. This practice has 
been going on from that time.

Now, before we proceed further 
w ith the Demands, I think I shall first 
place the Demands before the House 
now. I find th a t the hon. Members of 
the Opposition, w ant a division of the 
Demands into two groups. One group 
consists of 9A, 12A and 12B, and the 
other group consists of Demands 
Nos. 15, 16, 17, 18 and 20. Are all 
Members agreeable to have this divi
sion of Demands?

Shri T. B. Vittal Rao (Khammam): 
Why not we have the whole thing 
together?

Mr. Speaker: Not the whole thing
together. I have already stated th a t 
for better discussion, it is advisable 
to take them up in groups.

Shri T. B. Vittal Rao; But, in prac
tice we find tha t other Demands are 
also taken up.

Mr. Speaker: In practice means 
while speaking.

So, I take the House as agreeable 
to the two divisions. I will place be- 
for$ tl»^ JiQu§e, flr§t, Demands Nos. 9A,
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12A and 12B. As regards the time 
limit, we m ust finish the discussion 
today by seven o’clock and there will 
be guillotine at seven o’clock on all 
the Demands. So let us decide as to 
what time should be allotted to the 
first set of Demands and what time to

• the second set of Demands.

kaiiways 15^

Dr. Lanka Sondaram (Visakhapat- 
nam ): There is an agreement that
there should be a recorded division on 
cut motion No. 231 relating to Demand 
No. 9. When you allot time to each 
set of Demands, you m ay take into 
account the tim e necessary for the 
division.

Speaker: He means Demand
No. 9A.

Dr. Lanka Sundaram: Yes, 9A.

Shri Ramachandra Reddi (Nellore): 
There was no such agreement.

Mr. Speaker: The result will be that 
after all, we are going to end the whole 
thing today by seven o’clock and any 
num ber of divisions can be asked 
for—agreement or no agreement—but 
w ithin the time. If more divisions are 
asked for; the result will be tha t ther? 
will be less time for discussion. It is 
left to the pleasure of hon. Members 
whether to ask for division or not.

Shri Barrow (Nominated—Anglo- 
Indians): I would suggest tha t one
and a half hours be given for the first 
set and one and a half hcurs for the 
second set and the rest of the time 
for the Appropriation Bill. But the 
point is, we have not been able to 
l^eep up with the time schedule.

Mr. Speaker: Let me first clarify
the ground. It has been the praciice 
here tha t after the Demands are 
debated upon, the Appropriation Bill 
is not fu rther debated a t all. No dis
cussion or debate takes place on that 
because all the Demands or whatever 
it be, are discussed within the time.

Barrow: May I respectfully
point out tha t on one occasion certain 
points which were not raised during

the course of the General Discussion 
were perm itted to be raised on the 
Appropriation Bill.

Mr. Speaker: Where?

Shri Barrow: In this House.

Dr. Lanka Sundaram: On the Gene
ra l Budget.

Pandit Thakur Das Bfaafgaya (Gur- 
gacn): As an exceptional case it was 
donfe.

Mr. Speaker: I was not present here 
last year, but hon. Member wiU -see 
th a t previous intim ation was given of 
a few points and the time from the 
Demands was curtailed just to give 
the hon. Members an opportunity of 
discussing certain specific points. That 
is all.

Dr. Lanka Sundaram: No, Sir. May 
1 subm it that it was your ruling th a t 
those items which were not brought 
up in the General Discussion or on the 
cut motions m ay be brought up if a 
list is given to you in advance and if 
you approve the list?

Mr. Speaker: Anyway, we have not 
received intimation of any points.

Shri Barrow: Shall we send the
points now?

Mr. Speaker: Order, order. The only 
point will be this. The discussion on 
the Demands will go on up to seven 
o’clock—as the Appropriation Bill is 
there, say, up to five minutes to seven. 
Then, the Appropriation Bill will be 
taken up. Members will get more time 
in respect of the Demands.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Siafaa):
W hat about Vote on Account?

Mr. Speaker: That would be imme
diately after that.

Shri Satya Narayan SInfaa: There
will be no discussion.

Mr. Speaker: No, no. About the
Vote on Account, tha t does not come 
just now.

Shri Satya Narayan Sfaiiia: That
would come at the end.



Mr. Speaker; That is for a period of 
one m onth on the basis of the Budget 
presented.

Shri Satya Narayan Sinha: Yes.

Mr. Speaker: The practice is not to 
have any discussion a t all.

Shri Satya Narayan Sinha; Yes.

Mr. Speaker: I  th ink  it was during 
the tim e of the Provisional Parliam ent, 
when the period was four months, tha t 
we followed a different procedure. The 
point is, the Vote on Account is made 
to enable the House to have more time 
for discussing the Demands in  full.
T hat is why Vote on Account is passed 
w ithout a discussion. I t  is only a
month’s supply so th a t the House can
sit for a longer tim e and discuss the 
Demands. The same points cannot be 
discussed once, twice, three times, four 
times. Every tim e it comes, to have a 
discussion w ill m ean endless discus
sion or repetion of the debate. That 
is why the Appropriation Bill is not 
discussed after the Demands are
passed. That is why the Vote on
Account is also not discussed.

Shri K, K. Basu (Diamond H ar
bour): The whole Demand may be
refused.

Mr. Speaker. Even in the Vote on 
Account they can vote against,

Shri K. K. Basu: Unless there is a 
discussion, how can there be a vote?

Mr. Speaker:; If they are determined 
to vote against, they can. Discussion 
is no t going to help it. If  they w ant 
to discuss....

Shri K. K. Basu: Discussion should 
be there. Of course the voting is there.

Mr. Speaker: The hon. Member is
yet new  to Parliam entary  methods.

Shri K. K. Basu: We have to set up 
ne^  precedents in our Parliam ent.

M i. Speaker: I am not prepared to 
set up a precedent for wasting the 
tim e of the House.
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Shri K. K. Basu; The rules perm it 
us to discuss. It is not w aste of time.

Mr. Speaker: The Chair has got the 
discretion to allow a discussion or not 
to allow a discussion.

Shri Nambiar (M ayuram ): It is
there always.

Mr. Speaker: The point comes to
this. We finish the business before 
seven. The time may be adjusted now. 
On the assumption tha t there will be 
no discussion on the Appropriation 
Bill, we shall fix the time. There will 
be no discussion also on the Vote on 
Account, because these same Demands 
are coming up again for discussion. 
So, w hat time shall we allot now?

Shri Barrow; May I suggest th a t 
allowing for 15 minutes for pspcedural 
m atters—putting up the Appropriation 
Bill and Vote on Account before the 
House—^we divide the rem ainder of the 
tim e available between these two sets 
of Demands?

Mr. Speaker: We are starting at
3-15, and the discussion will go on up 
to 6-45. That means we have 3 i hours, 
or I f  hours for each set of Demands. 
We will proceed on th a t assumption.

I will now place the Demands before 
♦he House.

D e m a n d  N o .  9A—O r d i n a r y  W o r k i n g
E x p e n s e s — L a b o u r  W e l f a r e  

Mr. Speaker; Motion is:

“That a sum not exceeding 
Rs. 4,50,11,000 be granted to the 
President to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March, 1955, in res
pect of ^Ordinary Working Ex
penses—Labour W elfare’.”

D e m a n d  No. 12A—O p e n  L i n e  W o r k s —
. ( R e v e n u e )— ^La b o u r  W e l f a r e

Mr. Speaker: Motion is:

“That a sum not exceeding 
Rs. 1,24,56,000 be granted to the 
President to defray the charges
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which will come in course of pay
m ent during the year ending the 
31st day of March, 1955, in res
pect of ‘Open Line W orks— 
(Revenue)—^Labour W elfare’.”

D e m a n d  No. 12B— O p e n  L i n e  W o r k s —
( R e v e n u e )— O t h e r  t h a n  L a b o u r  

W e l fa r b .

Mr. Speaken Motion is:

“That a sum not exceeding 
Rs. 5,38,03,000 be granted to the 
President to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March, 1955, in res
pect of ‘Open Line Works— 
(Revenue)—O ther than Labour 
W elfare’.”

So, these are the Demands. We will 
now proceed. The agreed Cut Motions 
have been circulated. They may now 
be moved.

Inadequacy of labour welfare schemes

Dr. Natabar Pandey (Sam balpur): I 
beg to move:

“That the demand imder the 
head ‘Ordinary Working Ex
penses—^Labour Welfare* be
reduced by Rs. 100.”

Administration of Railway Schools etc,

Shri Barrow: I beg to move:

“That the demand imder the 
head ‘O rdinary W orking Exr
penses—Labour W elfare’ be re
duced by Rs. 100.”

Creation of a Labour Welfare Fund

Shri Sivamurthi Swami (Kushtagi): 
I beg to move:

“That the demand under the 
head ‘O rdinary Working Exc 
penses—Labour Welfare’ be re
duced by Rs. 100.”

Hospitals for railway sta#

Shri T. B. Vittal Rao: I beg to move: 
“That the demand under the 

ihead ‘Ordinary Working Exr

penses—Labour W elfare’ be re
duced by Rs. 100.”

Managermnt of and defects in 
Canteens etc.

Shri Vallatharas (Pudukkottai): I
beg to move:

“That the dem and under the 
head ‘O rdinary W orking Ex
penses—^Labour W elfare’ be re
duced by Rs. 100.”

Relaxation benefits to Railway School 
teachers etc.

Shri N. B. Cliowdhary (G hatal): I
beg to move:

“That the demand imder the "
head ‘O rdinary W orking Ex
penses—^Labour Welfare’ be re
duced by Rs. 100.”

T. B. Sanatorium for Railway Workers 

Shri Nambiar: I beg to move:

“That the demand under the
head ‘O rdinary Working Exr
penses—^Labour W elfare’ be re
duced by Rs. 100.”

Lack of Sufficient quarters to Railway 
" staff

Shri Nambiar: I beg to move:

“That the demand under the
head ‘O rdinary Working Exr
penses—^Labour W elfare’ be re
duced by Rs. 100.”

Inadequacy of labour welfare schemes

Sfcri B. S. Murthy (Eluru): I beg to 
move:

“That the demand under the 
head ‘OM inary Working Exr
penses—^Labour W elfare’ be re
duced by Rs. 100.”

Curtailment of medical facilities 

Shri Nambiar: I beg to move:

“That the demand under the 
head ‘O rdinary W orking Ex^
penses—^Labour W elfare’ be re
duced by Rs. 100.”
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Impnmement of labour conditions

Shri Kandasam y (Tirucbengode): I 
beg to move:

“That the demand under the 
head ‘O rdinary W orking Exr 
penses—^Labour W elfare’ be re
duced by Rs. 100/’

Improvement of sanitary conditicms in 
Golden Rock and Erode Railway 

Colonies

Shri Nam biar: I  beg to  move:

“That the demand under the 
head ‘Open L ine W orks— 
(Revenue)-—Labour W elfare’ be 
reduced by Rs. 100,”

Rest room facilities to Travelling 
Ticket Examiners

Shri Nambtar: I beg to move:

“T hat the demand under the 
head ‘Open Line Works— 
(Revenue)—Labour W elfare’ be 
reduced by Rs. 100.”

Mr. Speaker: The Demands and the 
cut motions moved are now before the 
House. The discussion on them may 
now proceed.

Shri T. B. V ittal Rao: I have said 
previously w hat I had to say regard
ing the quarters for Railway em
ployees, bu t I would like to have some 
clarification from  the hon. Railway 
Minister.

[M r . D e p u t y - S p e a k e r  in the Chair}

In his reply the Railway M inister has 
said th a t during the course of the 
next ten  years or 12 years he is going 
to construct about 1 .SO,000 quarters, 
and th a t at the present ra te  of con
struction it would be possible to con
struct these 1,80,00D quarters. The 
present rate  of construction is about 
eight to nine thousand quarters per 
year. At this rate  I do not think we 
wUl be able to finish the construction 
of 1,80,000 quarters within the course 
of ten or twelve years as he has said.

N ext I come to the provision of 
beds in hospitals. In  the W estern Rail
way we have got very few beds com
pared to the other Railway zones. We 
have about 250 beds in  the W estern 
Railway. The ro u te 'm ileag e  of the 
W estern Railway is about 6,000 miles 
as against the route mileage of 5,400 
of the Central Railway, though the 
area tha t is served by the O n tr a l  
Railway is slightly more than the area 
th a t is served by the W estern Railway. 
The Central Railway serves an area 
of 2 ,10,000 sq. miles whereas the 
W estern Railway serves an area of 
only 150/1,60,000 sq. miles. W hat I 
w ant to ask the Railway M inister is: 
while constructing or _ providing for 
these hospitals, what is the principle 
th a t is taken into consideration? Is it 
the num ber of staff employed, or the 
area th a t is served by the Railway? 
Taking everything into consideration, 
it is really amazing to find that there 
are less num ber of beds available for 
the employees of the Western Railway, 
as compared w ith the num ber of beds 
provided for the staff of the Central 
Railway. The railwaymen and their 
families come to about four millions 
in number, bu t we have got hardly
3,000 beds for these people. There is 
therefore an urgent necessity for pro
viding greater facilities to the railway
men.

Next, I come to the perm anent 
negotiating machinery. We all know, 
that in 1952,  ̂ the All-India Railway- 
men’s Federation and the RaUway 
Board came to an agreement on this 
machinery, and this is the first time 
tha t a tribunal has been appointed to 
which, after negotiations which lasted 
for nearly two years, certain items 
have been referred. There were about 
tw enty items on which there could not 
be any agreement with the Railway 
Board. Eventually, the National Fede
ration of Indian Railwaymen subm it
ted nine items to the Railway Board, 
for being referred to this one-man 
tribunal.

I would like to say something about 
this tribunal also. Orginally, | t  was tc 
be a tribunal consisting of an equal
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num ber of representatives oi the Rail
way Board and the railw ay w orkerj, 
and an independent chairm an, but 
somehow^ we have been asked to agree 
to this one man tribunal. * ♦ * *

The railwaym en subm itted nine 
items for being referred to this tr i
bunal, after whittling down their 
demands very much, and after decid
ing against going in for a strike. But 
what we find is that the Railway Board 
has thought it fit to refer only five 
items to tha t tribunal. The other items 
are still hanging fire, and nothing has 
been done by the Railway Board to 
♦redress their grievances. The m cst im
portant items are revision of rules re
garding travelling allowance, weight- 
age of service for employees from  the 
former State railways, disabilities of 
railwaymen belonging to the former 
State railways for promotion purposes, 
etc. There has been a great agitation 
among the railwaymen on this point. 
The decisions that are applicable to 
railwaymen in general are not applic
able to the employees of these former 
State Railways.

To cite one instance, the Gadgil Com
mittee recommended that a portion of 
the dearness allowance should be 
merged with the pay and treated as 
dearness pay. This dearness allowance 
depends upon the cost of living. But 
this has been denied to nearly 2,500 
railwaymen of the former Nizam’s 
State Railway, on the plea th a t they 
have opted for the service conditions 
of the Nizam’s S tate Railway. I can
not understand how this dearness 
allowance question can be made to 
d ^ e n d  upon the service conditions of 
an employee. I would strongly urge 
upon the hon. Minister of Railways to 
see that this sort of discrimmation is 
removed.

Now I come to Mnenities to railway 
staff. From the habitation point of 
view, the quarters provided to many 
of the railwaymen cannot be consider
ed sufiicient or adequate. B ut ameni
ties like w ater supply, electricity and 
street lighting are not given. In the

♦Expunged as ordered by the Chair.

Agra Railway Colony they have been 
asking for a long tim e for street light
ing., B ut th a t is not done. Similarly, 
in Secunderabad they have agitated, 
they have asked, for street lighting i^ 
the Railway colonies. But tha t also 
was not done. Instead of spending; 
some money on these measures which 
would really benefit railwaymen, oui 
Railway M inister thought it fit to 
tighten security measures. Sir, it is 
very good tha t he is ’going to apply 
himself this year to the eradication 
of corruption on the railways. The 
first thing tha t the security police, 
which has been appointed, does is not 
to detect robberies or corruption on 
the railways, but to hunt out those 
railwaymen who m ilitantly take part 
in the trade union movement.

Mr. D ep u ty^ l^aker: The hon. Menri- 
ber is now saying it for the fourth 
time. All tha t has been said already.

Shri T. B. Vittal Eao: This has not 
been said.

/  Mr. Deputy-Speaker: With these 
very ears I heard  th a t the security  
police is intended to spot out........

Shri T. B. Vittal Rao: I t is a fact.

Mr. D eputy-Speaker: It m ay be a
fact. B ut are we to ham m er llia t fo r 
one m ultiplied by a m illion times?

Sbri T. B. V ittal Rao: TiU such Ume

Mr. Deputy-Speaker: A num ber of 
people every day in the constituencies 
are looking forward to their represen
tatives speaking something about the ir 
grievances about railways. Therefore^ 
this is a subject on which every hon.*̂  
Member would like to s p ^ .  If there 
are new points, they may be raised; 
otherwise, if hon. Members....

Shri T. B. V ittal Rao: My point is 
th a t if corruption is to be rooted out. 
it m ust be started from above. During 
the course of two years, I brought to 
the notice of the Railway M inister the 
case of a Deputy Chief Accounts 
Officer who was using his peon as a 
driver to driv^ hi§ cw . Instead of
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[Shri T. B. V ittal Rao]
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making a thorough inquiry, he went 
through the files and then exonerated 
th a t officer. He should have a t least 
had  the courtesy to caU for th a t peon 
who was drawing his salary in the 
cash office, who was actually doing the 
duties of a driver for th a t officer, and 
enquired of him. This is a fact which 
everybody in our railw ay knows about.
All the railw ay staff in the N.S. Rail
way (Secunderabad) know about it.

Then there is a case of two class
II railw ay officers on the Southern 
Railway who have been suspended on 
charges of misusing the privilege 
passes and grainshop facilities. Inr 
stead of taking drastic action, w hat 
has been done? Yesterday only I 
received a letter from the Deputy 
M inister of Transport and Railways. 
W hat has he done? After an inquiry 
lasting from  5th May 1953 to some
tim e in December, the  officer has been 
punished with stoppage of only three 
increm ents.... ^

Shri U. M. Trivedi (C hittor); 
Punished with three increments?

Shri T. B. Vittal Rao: Three incre
ments were stopped. For such an 
offence, he should have been summarily 
discharged. There have been several 
cases on the railways where for 
offences action was taken against 
w orkers and they were dismissed. B ut 
th is officer during his period of sus
pension was paid subsistence allow
ance a t the rate  of Rs. 175 per month. 
Now, for the-w hole period of suspen
sion, I am sure he wUl be paid the 
full salary. This sort of discrimina
tory treatm ent for the officers should 
be put an end to. So, I  strongly urge 
th a t if the Railway M inister is serious 
about rooting out corruption, it m ust 
be started from above. I know of a 
case wherein a railway officer who was 
on deputation to a firm had been given 
railw ay passes. This was against the 
rules. When it was subsequently dis
covered, the Railway Board Staff 
Member, said th a t the amount should 
be recovered from  the . particular 
officer’s pay, because he was still an

officer of the railway. W hat happened? 
One of the Members of the Railway 
Board had the gumption to w rite to 
th a t particular officer and ask him to 
appeal in a particu lar fashion. So, 
there are wheels and wheels w ithin 
the Railway Board. Unless and until 
these things are taken serious notice 
of, corruption will not be eradicated 
from the railways. .

Sir, the rates of increm ent fixed by 
the Central Pay Commission are very 
low. I would request the Railway 
M inister to kindly consider the ques
tion of how best to increase the salaries 
w ithout affecting the m axim a and 
minima. This can be done w ithout dis
turbing the present pay structure by 
increasing the rates of increment. This 
will not involve much expenditure to 
the railways.

Of late, there has been very strict 
enforcement of the upper age limit.

Shri U. M. Trivedi; Sir, on a point 
of information; is the time-limit in
creased for every Member today?

Mr. Deputy-Speaker: No.

Shri T. B. Vittal Eao: There are so 
m any people who joined service 
several years ago. Being illiterate, 
their ages were not correctly given. 
They w ant their ages as given original
ly to be revised and some proper 
examination should be made and 
they should be given facUities.

^  3ftT ^95%
3TRriw i  I ^ ^  TO’ t

^ ^ ^

3TT ^  t  * ^
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Shri Barrow: In moving my cut
motion oh education under Demand 
No. 9A, I know I will have the sym
pathetic attention of the Railway 
M inister, because he is keenly interest
ed in reforming society on a classless 
basis. Of course, I do not agree with 
him  th a t by sandwiching people into 
com partm ents lo r a few inconvenient 
hours we will be able to create a class
less ^ c ie ty . Perhaps the idea of Ibsen 
has seeped down to the Railway Minis
try . In one of his plays, Ibsen des
cribes the political party  as a sausage- 
machine. He says: “The party  is like 
a sausage-machine, it grinds all the 
brains together in one mash”. I t  is 
probable th a t the Railway M inister 
beUeves th a t by putting people 
together into a railw ay compartment, 
th a t the compartment will act as a 
m ental sausage-machine. Seriously, 
Sir, I do think th a t by reorganising 
the adm inistration o f  education on 
Railways, the Railway M inister can 
m ake a very appreciable contribution

to w hat he wants, namely, a classless 
society. I was ra ther surprised to see 
th a t in the revised budget for the 
current year, 1953-54, there will be a 
reduction in the am ount actually spent 
on Railway schools—it is about 
Rs. 50,000. When I go round Railway 
schools, I find th a t there is a crying 
need for new apparatus, new furni
tu re  and for new equipment, and I 
would ask the Railway M inister to  see 
that, if there are no powers to r&- 
allocate money, those powers should 
be given to the authorities concerned, 
so tha t the money which should be 
spent on education, does not lapse to 
Government. I am  glad however to 
notice tha t there is to be an increase 
in the budget for education in the 
coming year. Two years ago, Sir, on 
the floor of the House, I pleaded tha t 
the Railways should s ta rt junior tech
nical schools. Today I  make th a t plea 
again, by this time backed by the 
authority  of the Secondary Education 
Commission. I would ask the Railway 
M inister to tu rn  to page 212 of the 
Report of the Secondary Education 
Commission and he wiU find these 
significant sentences:

“In regard to the nationalised 
industries or concerns, such as 
Railways and Communications, 
Posts and Telegraphs, a certain 
percentage of the net revenue from 
these should be made available 
for the promotion of technical 
education.” (This is im portant) 
“They should really  take the lead 
in encouraging technical educa
tion in all fields, etc.”

Sir, I  believe th a t here is an 
opportunity for the railways to make 
a real contribution to the pattern  of 
national education. We have too many 
literary  or academic schools and the 
faUway schools are all of tha t 
pattern—I am talking of secondary 
schools. If  the Railway M inister now 
takes the initiative, consults the Edu
cation M inistry and devises some plan 
whereby m any of these secondary 
schools can be converted into techni
cal schools, I believe he will be malcing



i 605 Demands for Grants— 9 MARCH 1954 Railways 1605

a real contribution to the needs of 
society. I also believe the sons, and 
la ter on the daughters, of railway 
servants will be given preference be
cause of their education when jobs on 
the railways are being filled.

Sir, I believe tha t the adm inistra
tion of schools by the railways requires 
to be reorganised and overhauled. I 
say th a t the adm inistration is cum
bersome, the procedure is dilatory and 
to put it euphem istically, the entire 
working is unsatisfactory. I am not 
pointing a finger at the officers who 
adm inister these schools. I feel that 
because it is only part-tim e work for 
them all these difficulties arise. The 
Railway Board are sympathetic when 
suggestions come to them, bu t it is in 
executing these suggestions th a t diffi
culties arise. I will only give cne 
illustration of this thesis of mine. I 
refer to the appointments in railway 
schools. If a post falls vacant, or is 
about to fall vacant this is what takes 
place: The head of the institution 
informs the Controlling Officer; 
the Controlling Officer inform s the 
General M anager; the G eneral M ana
ger informs the Railway Service Com
mission and it takes sometimes six  to 
nine m onths for the post to be adver
tised. The vacancy is not filled in m any 
cases for a year. Now this difficulty is 
made worse if any of the members of 
the staff happen to fall sick. If a mem
ber of the staff ig sick for a period of 
less than six weeks, then no tempora
ry substitute can .be put in tha t place. 
The result is that the whole work of 
the school is completely disorganised.

I would m ake two suggestions to 
the Railway Minister. The first is tha t 
he should call for a comprehensive 
report of all the tem porary appoint
ments and the vacancies tha t still have 
to be filled in railway schools. This 
should be done immediately, because 
the work of the schools is suffering. 
The second plea I would m ake is this: 
that if the Railway M inistry are con
scientious and w ant to discharge their 
duty effectively in respect of educa
tion, they m ust reorganise the present 
system of administration. Let the Rail
way Minister call a conference of the

heads of schools, and of the Control
ling Officers. Let him appoint a com
m ittee to go into the difficulties of 
these institutions. I wOuld also sug
gest th a t he should appoint personnel 
officers who are educationists and who 
will be concerned only w ith the task 
of the educational adm inistration of 
the railways. Then and then only I 
believe tha t these schools will make 
any contribution to the system of 
National education.

I believe and I want to emphasise 
this: th a t if this scheme which was 
started  some years ago—here, I would 
like to have some inform ation from 
the Railway M inister as to w hat has 
happened to the scheme for opening 
hostels in the various large centres 
where the children of railwaymen can 
go for education—I say if th a t scheme 
goes ahead then the Railways will pro
vide technical education for the 
children who are suited for it  and 
other children of Railway employees 
will be able to go to these hostels and 
will be able to get education which is 
suited to their aptitude.

I believe tha t if the literacy drive 
which was started sometime when the 
late Shri Gopalaswami Ayyangar was 
the Railway Minister, and here, I 
would like to know what is happen
ing about th a t drive, whether that is 
being followed or not: because it is 
an educational maxim that if in the 
education of adults, there is no follow- 
up, then any money expended is 
throw n down the drain. Sir. I believe 
that if this literacy flrive is followed 
up, if these hostels are opened,—if the 
Railway Minister is very keen on 
making some contribution towards a 
classless society, and he opens techni
cal schools—I feel, then, th a t we will 
have Railway schools and a Railway 
educational system which will be of 
some value to the country.

Sardar Hukam Singh (Kapurthala- 
B ha tinda): I  thank you for giving me 
this .opportunity and I will be very 
short in making cne or two points. 1 
do realise tha t theie has been a certain 
amount of progress so far as lessening 
of overcrowding is concerned. In  the 
report th a t we have been supplied, it
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[Sardar H ukam  Singh]

has been said th a t 164 fresh  trains 
have been rim  on the lines and about 
110—or something like th a t—trains 
have been extended. In  the  164 trains 
sta rted  one tra in  has been left out 
which is a  very im portant one. I w ant 
to bring to the notice of the hon. 
M inister th a t during his election tour 
in PEPSU on the  16th, he announced 
one tra in  when he was m aking a 
speech for th e  elections and gave it to 
the people saying th a t they have been 
crying for it  for a long tim e and they 
could no t get it. Of course I cannot 
have this im pertinence to call it a 
^bribe* because the M inister w as very 
explicit there; he was not ofEering it 
as a bribe bu t he w as giving it  as in  
the norm al course..,.

An Hon. Member. As a prize.

Sardar H okun Sbigh: So. I do not
say, I  do not have th a t courage to say, 
th a t it w as a bribe offered to them. 
Because the M inister said so. I accept 
it. B ut we still find these horrible 
spectacles even now; persons are 
found- even now hanging from door 
handles and there is danger to their 
lives when they are travelling. One or 
two other tra ins are Required on the 
lines from Ambala to B hatinda and 
from  B hatinda to D huri and other 
stations.

SkTl L. B. Shastri: If they do not 
wait, ttiis m ight be treated  as a bribe!

Saidar Hukam Singh: B ut not till
the General Elections. If he could find 
a proper opportunity, I  th ink  th a t he 
will do it earlier lest he m i ^ t  have 
to s u p p le m e n t  it by a proviso th a t it 
was not a bribe...-

SbTi L. B. Shastri: Is  the hon. Mem
ber prepared to w ait for a longer 
period?

Mr. Deputy-Speaker: The hon. Mem
ber knows th a t ‘bribe* m ay be even 
in advance of the work or after the 
work.

Sardar Hukam Siiigb: I would not 
call it bribe—only a question of defer
m ent or waiting till the next elections

come. He m ight give his attention 
earlier because th a t is an urgent 
necessity of the locaUty and they would 
be thankful if it is done. Of course, 
if other people also had been more 
careful and cautious and vigilant per
haps some more trains m ight have . 
been promised bu t th a t would not be 
done after the elections are over....

Shri L. B. Sbastri: The Congress
candidate lost from  th a t constituency.

Sardar Hukam Singh: In respect of 
that, I am very sorry.

The second point which I w anted to 
bring to the notice of the hon. Minis
ter is about the Service Selection 
Boards. We are certainly hesitant 
when we have to bring these things 
to notice, because we are always 
warned against taking up provincial 
questions. But the other day we heard 
the Prim e M inister say th a t all actions 
m ust have certain results, even if those 
who commit those actions do not wish 
it. That is exactly my position just 
a t present. Let me read to you a few 
lines about the formation of the 
Eastern Railway in the regrouping:—

“The Eastern Railway with 
5,67,490 route miles was formed 
by the integration of the Bengal 
Nagpur Jlailway with the Seal- 
dah, Howrah, Asansol and Dina- 
pore Divisions and Dhanbad 
T ransportation Division of the 
East Indian Railway. The rem ain
ing parts of the East Indian Rail
way, viz., the Allahabad, Lucknow 
and Moradabad Divisions were 
incorporated into the N orthern 
Railway which in addition includ
ed the Eastern Punjab Railway, 
the Jodhpur Railway, the Bikaner 
S tate Railway and the Delhi- 
Rewari-Fazilka Section of the 
W estern Railway.”

The recruitm ent for the posts in 
this N orthern Railway is done by a 
Selection Board which is located at 
Allahabad. I t  is  common knowledge 
th a t it is much more convenient for 
people living in the State w here the 
Board is located to get an opportunity
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for being recruited. The local people 
have m any advantages. They do not 
have to undertake long journeys and 
spend huge amounts of money to come 
to  Allahabad to appear before the 
Selection Board. Besides, the environ
m ent is such tha t it is very difficult 
for any outsider to have himself re
cruited in  th a t centre, because when 
he comes from  a long distance, he 
suffers from m any handicaps which 
I do not like to describe in detail a t 
this moment. W hat I am  paying is a 
fact. Even before partition, I have 
personal knowledge of a centre in the 
North W estern Railway. The Board 
was situated in Multan. The com
plaint generally was th a t most of the 
people who were recruited came from 
Multan, and the other district people 
were deprived of the opportunity. The 
young men from other outstation areas 
could not have the same opportunity 
as was given to the young men living 
in the area where the Selection Board 
was situated.

Shri U. M. Tiivedi: Could not the
hon. Member s u r e s t  the issue of free 
passes to candidates who have to 
appear for an interview before the 
Selection Board? That will solve the 
problem.

Sardar Hukam Singh: T hat might
facilitate the candidates coming for 
the interview, bu t I am complaining 
of other circumstances as weU as 
other handicaps. There is the environ
m ent and also the attitude of the re
cruiting authorities. So, it is natural 
tha t if an assessment were made ever 
since the regrouping was effected in 
regard to the province-wise recruit
ment, the num ber of people who have 
been recruited would be more from 
the particular State in which the 
Selection Board is situated. I am sure 
that if an assessment is made my pro
position would be established. If this 
thing continues, the young men from 
other States would not have any 
encouragement and there would be 
discontent. I am not speaking about 
my own province—say PEPSU or 
Punjab—^but I am saying th a t this 
difficulty m ust be removed. If there is 
to be no provincialism, th«n these

Selection Boards should be asked to 
go round to different States and re
cru it men from those States at 
different places, and thus give them 
equal opportunities, so that on me
rits they could also have their 
share in the service. I t  is only Gov
ernm ent employment tha t is mostly 
available to the young men of today. 
If there were industries and other 
enterprises, perhaps there would 
not be this keen competition, but the 
fact is tha t on]y these petty posts 
are available and our young men have 
to fight tor them. This m atter requires 
calm consideration. Our complaint is 
that the young m en from Rajasthan, 
PEPSU. Punjab and o ther areas are 
not being taken. They have not got 
the same facilities and opportunities 
as others, and after a little while we 
may find that all the posts in the 
Northern Railway would be in the 
hands of our province people and the 
talents of the concerned States would 
be lost. There is a lot of talent that 
could be procured from other States. 
This is the point I wanted to bring to 
the notice of the Railway Minister. 
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Shri Tulsidas (Mehsana W est): I
am  referring to Demand Nos. 15 and 
16 I  have already given notice of cut 
motions, They are agreed cut motions.

The Deputy Minister «»f R ailw ays 
and Transport (Shri Alagesan): We
are not ju st cow discussing those 
Demands. He may wait.

Mr. Deputy-Speaker: Yes. We have 
not come to these Demands.

Sliri B. S. M urthy; I  offer my con
gratulations to the RaUway M inistry 
for improvements th a t they have 
made, and in doing so I also wish to 
request th a t they should not stop w ith 
w hat they have done, because there 
is stiU a lot to be improved and I  do 
hope th a t the hon. M inister, the hon. 
Deputy M inister and the Railway 
Board will give their earnest con
sideration to see th a t railw ay travel 
is m ade as pleasant and happy as 
possible

The Railway M inister. I  m ust say, 
does not seem to th ink  about the 
south of the Vindhyas. In  the railw ay 
map of India. South India does not 
exist. Whenever we talk we talk only 
of the places in the north.

Mr. D e p u t y  Speaker: How many
miles of railway are there north  of 
the Vindhyas and how many south of 
the Vindhyas?

Shri B. S. M urthy: If it is a cate
chism, I cannot stand it.

Shri T. B. Vittal Rao: In  the north 
it is 20,000 miles and in  the south it 
is 14,000 miles.

Mr. D e p u t > -Speaker: I am only try
ing to reinforce the hon. Member s 
arguments.

^ 4 P.M.
Sliri B. S. M urthy: Thank you. I t is 

a longstanding ccmplaint and I hope 
th a t the hon. Deputy M inister who 

from  the south, w ith all hî s 
sweet m anners and keen capacity, will 
use them  all tc  see tha t the  south is 
not neglected. The Bezwada-Madras 
line is very m uch congested and for 
nearly  twenty years there have been 
plans to make it a double line. But 
somehow or other they have been 
tinkering w ith it here and there and 
they say: we can do only so far, there 
are no funds. I  say the Madras- 
Bezwada line, or ra ther the M adras- 
Delhi line, th a t is the G rand T runk 
Express line is a life-Une, and in t im ^  
of emergency this Une will be b ro ^ W  
into heavy use. Therefore it is fcigh
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time tha t the Government of India as 
well as the M inistry of Railways con
sider this m atter and see th a t this 
life-line w hich connects the north  to 
the south is given top priority. I think 
it is also high tim e tha t a  sm all Com
mission is appointed to go into this 
m atter so as to see tha t all bottlenecks 
are removed, wHh special reference to 
the Madras-Bezwada line.

Now there is a regulator cum road 
bridge being constructed on the 
K rishna river by the A ndhra S tate 
Government w ith the help of the 
Central Government. I w ant the Rail
way M inistry to consider whether they 
cannot think of another road-cuTn-rail 
bridge so th.it all the bottlenecks 
could be easily removed, both as re 
gards the railw ay traffic as w ell as 
motor traffic.

I have given notice of a cut motion 
(No. 321) to discuss the inadequacy 
of labour welfare schemes in the Rail
way Ministry. Sir, practice is better 
than  precept. The Government of 
India, especially the Labour Minister 
always says th a t all employers m ust 
give fair wages and be good to the 
labourers. Here is the railw ay indus
try  where a num ber of people are 
employed. And it is a paying industry 
yielding crores of rupees every year 
as profit. I do r>ot know why Govern
ment are not thinking of providing 
sufficient welfare schemes for the good 
of labour. No sufficient num ber of 
schools, nc jecreation clubs and no 
amenities are  provided for ihese 
labours. Especially w hen we go to 
the colonies in the south we see th a t 
mcst of the labourers are denied these 
amenities. My friend Mr. Barrow has 
been asking for technical schools. I 
want only prim ary and Higher Ele
m entary schools in some places where 
they are  not existing.

And the medical treatm ent given is 
very inefficient and inadequate. I 
have a case wherein a driver was h u rt 
while in action and his eyes were 
affected. For fourteen days the rail
way hospital doctor kept him there 
without any treatm ent. Afterwards he 
was asked to go to another place of 
his own accord to get his eyes treated.

That case has already been brought 
to the notice of the Ministry. I  do not 
know w hat action the M inistry is 
taking in this respect.

Then I would like to say tha t the 
vendor system m ust be given a re
orientation. I am told tha t in Delhi 
there are vendor licence contractors 
who m ake nearly Rs. 1,500 to Rs. 2,500 
every month as profit by being a con
tracto r for several of these licences 
and then leasing them  out to other 
vendors. This sort of exploitation by 
the middlemen m ust be stopped. I 
request that sufficient thought may be 
given to this m atter, because if there 
is a contractor who makes nearly 
Rs. 2,500 as profit by leasing out the 
licences to several licensees, naturally  
the food tha t the travellir^  public get 
is much diluted and adulterated.

Then I would like to say something 
about ticketless travel. I think there 
m ust be public opinion backing up this 
rem oval of ticketless travel. In this 
connection I want the Railway Minis
try  to see th a t aU. the people that 
travel also co-operate w ith the police 
or the railway officials. Sometimes a 
sort of sentimental objection comes in 
and therefore people are not willing 
to make the ticketless travellers get 
down or enable them  to be handed 
over to the police. The M inistry m ust 
carry on propaganda in  this respect 
so tha t the people who travel with 
tickets may co-operate with the police 
or the railway officials in seeing that 
no person travels ‘ w ithout a ticket. 
For tMs purpose I think placards may 
also be put in the compartments, and in 
all stations and some sort of propa
ganda litera ture m ay be distributed.

Mr. Deputy-Speaker: Why not offer 
rewards to those people who catch 
ticketless travellers?

Shri B. S. Murtliy: Yes, Sir, th a t 
also m ay be quite welcome.

Then I wish to refer to one impor
tan t m atter. The recruitm ent of Sche
duled Castes, Scheduled Tribes and 
backward classes in the Railways is 
very Inadequate. Many excuses are 
given for this and I do not th ink  th a t 
I have the time to deal with all of
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them. B ut I dem and th a t the Railway 
M inistry should give sufficient en
couragem ent to the down-trodden of 
the community.

Shri Alagesan; Perhaps you were 
not here yesterday.

Mr. Depnty-Speaker: The hon.
M inister said yesterday th a t 936 or 
so out of 1.300 were recruited. The 
rest were not available.

Shri B. S. M orthy; There is a case 
w hich I brought to the  notice of the 
M inister also. A person was appointed 
and he was asked to give Rs. 5,000 
or Rs. 3,000 as cash security. How can 
a poor H arijan  who was educated by 
the H arijan  Sewak Sangh or w ith the 
help of the Government give th a t 
money? Instead of cash security why 
don’t  we take  sureties? I w ant this 
q u « tio n  to be examined by the Gov
ernm ent. In  the  case of Scheduled 
Castes, Scheduled Tribes and back
w ard classes when they are not able 
to give cash security, the Government 
should consider w hether the taking of 
sureties wiU satisfy the requirem ents 
of the rules.

There is one point about which my 
friend Mr. V ittal Rao was also speak
ing. Fourteen or fifteen years back 
some sort of age registration was 
there, and there were illiterate people 
who gave some age w ithout knowing 
the consequences. B ut when they were 
about to re tire  they went and found 
out their exact dates of birth. In  
M adras, for instance, the Corporation 
has given a certificate th a t a certain 
person belonging to the  Scheduled 
Castes was on such and such 
date. B ut the General M anager and 
the  officers there say: w e do not trea t 
this as a certificate. I have also w ritten 
tG the General Manager. Here is a cer
tificate given by the Corporation of 
Madras, and I do ,not th ink  a m an lik e  
th is can influence the corporation of 
Madras. Why don’t you accept it? Sim
ply because this m an has said some
th ing  fifteen years back, w hy do 
you w ant to stick on to that? 
I  also said it is som ething like

a m ilita ry  ru le  w here, . it seems, 
in m ilita ry  camps a doctor comes 
and says this m an is dead’, and  if 
the m an says ‘I am  not dead’ the 
doctor says ‘No, you are dead, you go 
down’. This sort of thing m ust be 
removed.

And here I would like to say th a t 
some of the le tters addressed to the 
railw ay authorities, even to such a 
big person as the General Manager, 
a re  not acknowledged. Common 
courtesy demands th a t when a case is 
referred  to the railw ay authorities 
they m ust immediately respond and 
say w hether the m atter is receiving 
their attention or not. If letters are 
addressed and no replies are sent 
thereto, we do not know w hether the 
adm inistrative m achinery exists or 
not.

All these things m ust be rectified 
and I w ant to see th a t next year we 
earn more profit by giving all am eni
ties to labour who are  the m ain 
source for earning all the profit.

S te i G ad il*ga»a G«wd (Kurnool): 
I have tabled cut motions with a view 
to  impress upoa the hon. Railway 
Minister the necessity fo r implement
ing four im portant things, namely, to  
modify existing rules relating to pro
motion of railw ay officers to  higher 
grades, to give proper representation 
to Chenchus anH Vahinikis or Boyas 
m Andhra State; to arrange for more 
^ tssenger amenities in Kurnool and 
Adoni railw ay stations; and for link
ing ^ ru g u p p a  in Mysore to Rurnool 
in  Andhra via Adoni and Yemmiganur.

Now, coming to the first point, I 
learn  th a t the promotions are being 
made through staff selection com
mittees or Boards constituted under 
the orders of the Railway Board. I 
reliably leam  th a t thirae committees 
are  fa r  from being im partial. Many 
instances have come to my notice 
w here the ju st claims of very many 
honest officers have been turned down. 
W ith your permission I m ay mention 
here one instance. One officer work
ing m Southern Railway was directed 
to appear before tlie selection com
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m ittee in the year 1947. lie  was not 
selected on the ground tha t the ques
tion of granting his annual increment 
was under the consideration of the 
authorities. A fter correspondence for 
sixteen months, his annual increment 
was granted with retrospective effect, 
but th is man was not promoted. Ke 
has been appearing for selection from 
1947, but up  till now he has not been 
promoted to B grade, I am told that 
he has got very good confidential 
reports. Unfortunately, this officer’s 
representation to the General 
Manager, Southern Railway, was also 
withheld. Therefore, I appeal to the 
hon. M inister to modify the exist
ing rules in such a way as to provide 
appeals against such acts of the selec
tion board, either to the General 
Manager or to the Railway Board.

As regards the second point, there 
•re  over ten lakhs of Chenchus and
over fifteen lakhs of Valmikis or Boyas 
in Andhra State. Though there are 
many qualified persons, they have not 
been appointed in any of the railway 
services.

Shri Alagesan: Do they come under 
Scheduled Tribes?

Shri Gadilingana Gawd: Yes, they
are hill tribes and they  come under 
Scheduled Tribes.

Now I come to the th ird  point re
garding amenities for passengers in 
Kurnool and Adoni railw ay stations. 
You know, Sir, tha t Kum ool has now 
became the capital of Andhra State.

Shri T. B. V ittal «ao : Only tem
porarily.

m ti  GatfilinBana Gowd: Not tenv
porarily, it is the G overn m en t ca p ita l 
now: Since it  is the ca p ita l now, there 
is possibility of more people visiting 
Kurnool to attend Government offices 
On some work or other. There are no  
retiring  room s or refresh m en t rooms 
at the station. The hon. M inister has 
just now informed the House tha t 
they are ^oing to make arrangem ents  
for re fresh m en t room s. I would also 

1 PSD.

request the hon. M inister to remodel 
the railw ay station in a way befitting 
the  capital.

Adoni is a most im portant com
m ercial centre in the south. I t  is said 
to be the second Bombay since its 
trade in cotton and ground-nut is very 
great. I, therefore, request the hon. 
Minister to arrange for construction 
of retiring  rooms here also. I thank  
the hon. M inister for having arranged 
to cover the remaining portion of the 
platform.

Coming to my fourth point—and it 
is very im portant—Siruguppa in My
sore S tate is one of the im portant 
jaggery m anufacturing centres. It is 
situated on the banks of river Tunga- 
bhadra, but is isolated. It is a t a dis
tance of about thirty-five miles from 
Bellary and about th irty  miles from 
Adoni. There is no proper road trans
port also. I t is on account of th a t that 
the jaggery industry ife dying out in 
the country. I, therefore, request you 
to connect Siruguppa in M j^ore State 
with Kurnool in Andhra State via 
Adoni and Yenrmiiganur. Yemmiganur 
is a very big handloom weaving centre 
and is only at a distance of forty miles 
from Kumool. For w ant of proper 
transport facilities people from this 
place have to go to Adoni and then to 
Kurnool and thus cover about hundred 
miles which they can do in about 
fo rty  mUes by a direct route.

Shri Sinhasan Singh (Gorakhpur 
Distt.—South): Sir, the provision for 
quarters for railw ay employees made 
in the Budget is very encouraging. In 
this connection, I  would like to point 
out th a t  in the Budget the  cost of a 
‘B’ type quarter has been shown at 
Rs. 6,220 whereas in the Low Cost 
Housing Exhibition I saw a quarter 
of *B’ type made by the Northern Rail
Way which was said to be costing 
three to four thousand rupees. I do 
not Understand why in the Budget the 
cost is one and half tim es more. 
W hatever the cost m ay be, I am read
ing here with your permission portions 
from a letter wMch I have received 
from a railway employee about the 
conditions of quarters th a t have been 
built at Gonda station.
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“There are  about two hundred 

and fifty railw ay quarters con
structed in Semra colony of Gonda 
in 1948. The quarters were so 
w eak th a t some of them  collapsed 
on the advent of an  average 
storm  the same year. The roofs of 
all the quarters leak every year 
as a rule. The doors and hinges 
are so weakly fitted th a t staff are 
reluctant to use them. Only the 
very helpless who could not get 
any quarter anywhere are in
habiting these quarters. Out of 
250 quarters 130 quarters are still 
lying vacant w ithout anyone 
occupying them .”

Then he goes on to s a y :

“Most of these quarters were not 
fitted with doors and windows 
and yet final bills were paid. But 
this is now supported by saying 
th a t these windows, bars and 
doors were fitted bu t have been 
removed by m iscreants.”

The le tter also says th a t the roofs 
th a t collapsed w ere replaced. So, it is 
no use going on constructing quarters 
which are not fit for occupation.

In  the last session I pointed out a 
sim ilar case a t Sam astipur. Then 
again, there  is no provision for water. 
I t  is for w ant of w ater facilities th a t 
the quarters built are not being
occupied. W herever th e  quarters are 
built, the railw ay should see th a t 
w ater is also m ade available. The 
Railways are paying very huge 
amounts as compensation for claims 
in respect of lost property. I  have got 
a chart showing the figures from 1949 
to 1953. In  1949 -̂50, it  was
Rs. 3,64.21,792. I t  fell down to
Rs. 2,91,52,000. I t  again increased to 
Rs. 3,00,18,000. This leakage of good 
money should be stopped. I t  has been 
stated by the Railway Board th a t this 
leakage is due to thefts, pilferage and 
so on. To stop thefts, the hon. Minis
ter has announced th a t he is going to 
appoint another batch of officers for 
the six zones, six officers of the rank 

of D. I. G., m ostly re tired  men, I  sup
pose.

Shri L. B. Shastri: No; th a t is not 
the case.

Shri Sinhasan Singh: 1 said, mostly 
retired  men. Already one retired man 
has been appointed at the head. I 
anticipated th a t the others also m ay 
be retired  men. Originally, there were 
only the Railway Police, the G .RP. 
Thefts were less. Then, we introduced 
the R.R.P. Now, we are having the 
W atch and Ward. Over and above all 
this, we are going to have a fourth  
category. W hat will all this mean? 
This wiU m ean fu rther pilferage, I 
submit. Everybody is living in this 
world beyond his means. Nobody is 
depending on his pay alone. Officers 
who are  appointed after retirem ent 
have nothing to lose except their 
good old days. The idea is, in the case 
of people in  service, to keep them 
honest and efficient; there is fear of 
promotion being barred. In the case 
of retired  officers th a t fear is gone 
and they can go on m errily in their 
own way.

Now, coming to my own district, I 
had put a question regarding the deck
ing of bridges on the Rapti river in 
the U.P. In all other parts of the 
country, in w ar time, several bridges 
w ere decked and they carried besides 
rail otiier traffic passengers also. In 
Gorakhpur also, the Railways decked 
three bridges; bu t they are now being 
removed. I had put a question because 
while 22 such bridges are still decked, 
decks have been removed from these 
three bridges. These three are lying 
in an area which is always flooded. 
During the floods, there  is no other 
way out for the people in  the locality 
to cross over and come to Gorakhpur 
side except over and through the 
bridges. In  last flood several cattle 
were drowned in the river because of 
the  removal of the decking. I appealed 
to the  District M agistrate and the 
General M anager of the Railway, and 
thereafter tem porary decking was 
done and thus several cattle were 
saved. If  the bridges tha t are built 
are  continued to be m aintained with 
the decking, th a t would help the 
people in these flooded areas. The
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only place where they can  put all 
their things safely is on the railway 
lines and the roads built alongside. 
When w ar comes if you w ant to re
construct the decking bridges, and 
such roads it will cost a huge sum ui 
money. I t  will not a t all cost much 
to m aintain them. I suggest th a t we 
should m aintain them  a t a minor cost. 
I would like the hon. M inister to look 
into this m atter because it will help 
the people greatly, who are under
going great trouble and loss in  the 
floods. There is no other alternative 
for these people except these bridges.

I just read in the papers tha t the
• Government are going to acquire land

in G orakhpur a t a cost of about
Rs. 100,000. Large tracts of land are
lying there already. The General
Manager’s bungalow contains 15 acres
of land. You are going to acquire new
land for building purposes when you
have yourself enough land. Only 3rou 
have to reduce the su'ea of some of 
the bungalows. In the Gorakhpur
officers’ colony, each house contains
more than  five to ten acres. These
lands can be utilised for building
quarters for the lower grade people, 
or officers themselves. This sum of 
Rs. 100,000 which is going to be spent
on acquisition could be utilised to
build more quarters for the lower
class employees.

Yesterday much was said about the 
first class and second class officers. I 
find th a t the Government and the 
then Chief Ccfnmissioner a t one time 
were of the view th a t there will be 
no distinction between first class and 
second class officers. The Chief Com
missioner said in 1947, in his evidence 
before the Central Pay Commission 
“that the Government and the Rail
way Board stood committed to amalga
m ation of class II and class I services 
as it was not possible in the Railway 
A dm inistration to differentiate the 
duties to be allotted to the officers 
of the junior scale from those assign
ed to the m em bers of the low er 
gazetted services'*. If this was the 
policy in 1947, I do not understand 
why this policy has not been impie- 
mented. Here, w e have a  higher class

and a lower class, one being touchable 
and the other untouchable. The hon. 
M inister has pointed out th a t he 
would give them  five 3rears’ seniority. 
But, then, the promotions th a t are due 
are  not given 10 them. They have 
been denied their promotion. I sub
m it we shoula give them  due promo.- 
tions. We should give promotions to 
experienced hands if they are founa 
suitable. If they are  debarred  from  
promotion, they go the wrong way. If 
they are to work in the right way. 
we have to give them their due pro
motions. I hope the hon. Minister, 
w ith the good and kind heart tha t he 
has, will look into this m atter. He is 
trying to remove all classifications. 
Here is a class system which was 
started  originally in the days of the 
British. We knew this class system 
in the days of the British: One was 
black and the other white. Now all 
are black. Why should there be any 
classification among the black? All 
these persons may be put on their 
proper jobs so that they may work 
in the interests of the country.

The bell is ringing. In the short 
time a t my disposal, I cannot raise 
any other point....

Mr. Deputy-Speaker: Shri Veera-
swamy.

Shri Sinhasan Singh:.......except to
say....

Mr. Deputy-Speaker: I  have caUed 
upon another hon. Member.

Sh ri Veeraswamy (M ayuram — 
R eserved-Sch. Castes): I wanted to 
place before the hon. M inisters fo r 
Railways and the House m a n y  grie
vances of the railw ay employees. But,
I am so sorry th a t I could not get an 
opportunity  either during th e  course 
of the general discussion on the 
Railw ay B udget or during the first 
stage of discussions on the  cut 
motions. I shall now try  to place be
fore the hon. M inisters a t least some 
of the grievances w ithin the tim e a t 
my disposaL , ^

Before that, I would like to say that 
it is true  tha t the Indian Railways 
are  developing in m any respects. The 
hen. Minister Mr. L. B. Shastri and the
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hon. Deputy M inister Mr. Alagesan 
are  in terested  in the developm ent of 
IndiMi RailwayB. But, I am  sorry  
they  are no t interested, as they  ought 
to be, in the  betterm ent of the  condi
tions of th e  w orkers. T he o ther day, 
th e  hon. M inister said in his speech 
th a t he is giving his personal a tten 
tion to the health  of the  railw ay 
employees. T hat is a  very  good 
thing. I appreciate th a t and I am  
very  happy over it. Ju s t now, m y 
hon. friend  S h ri B. S. M urthy sa id  
th a t th e  R ailw ay is paying to the 
G overnm ent crores of rupees every  
year. These crores of rupees come 
to the G overnm ent because of the  
hard  labour of the w orkers, bu t not 
because of th e  officers who are  draw 
ing thousands of rupees, not because 
of the General Managers and not be
cause of the  M inisters, bu t because of 
the labour force in  th e  Indian  R ail
ways. So it  is incum bent on the 
Railw ay M inister, the  G eneral M ana
gers and M embers of the Railw ay 
Board to take  as m uch in terest as 
possible to im prove the  conditions of 
the Railway employees, especially 
those belonging to the low er cadres.

Then I w ant to bring  to the notice 
of the hon* M inister the  fact th a t in 
the Railw ay D istrict Hospitals and 
even in the H eadquarters Hospitals at 
Golden Rock on the Southern R ail
way, there are no proper medicines 
and the patients are asked to purchase 
medicines from  outside. A nd a t 
tim es the  doctors charge them  for 
giving injections also. This is a 
general complaint. The hon. M inistw  
know s th a t there is no lady doctor in 
the m aternity  section of the  Golden 
Rock Hospital. I w ould request him  
to see th a t a  lady doctor is a t  once 
appointed to the hospital, and also to 
provide proper medicines and issue 
instructions to the doctors to trea t 
the patients giving them  proper m edi
cines, and not to ask them  to go to 
the m arket for purchasing medicines 
or to charge them  for giving injec
tions, How can poor clerks and 
labourers afford to purchase medi-

W ith regard  to the staff w orking on 
the open line, they have to trav e l  ̂
even hundreds of m iles to come to 
the D istrict H eadquarters H ospital for 
treatm ent. This creates m any diiB- 
culties to the employees. So I  
suggest the  introduction of a mobile 
m edical van  service. Every D istrict 
H ospital m ay be provided w ith  a 
mobile m edical van  w hich m ay cover 
the district every day or on alternate  
days.

A nother point I w ish to cover a t 
this stage is w ith  regard  to the Tam il 
pandit in the Golden Rock Railway 
High SchooL He is draw ing only 
Rs. 85 a m onth w hereas the H indi 
pandit is drawing Rs. 120 a month. 
This I have represented  to the hon. 
M inister already. Both are  language 
teachers, and both have passed, in 
languages one in  H indi and the o ther 
in Tamil. Tam il is the S tate langu
age. It is our m other tongue. So, 
the Tam il pandit should also be paid 
salary on a par with the Hindi pandit. 
I t is an injustice th a t the Tam il 
P andit is paid only Rs. 85 a month.

L ast year while speaking on the 
Railway B udget I refe rred  to the 
pay structu re of the h igher grade 
teachers in Golden Rock High School. 
The representations are  lying w ith  
the M inister. So. I request him  to 
give his sym pathetic atten tion  to the 
representations.

As I am  the G eneral Secretary of 
th e  Southern Railw aym en’s Union. I 
have visited some of the Railw ay 
employees’ colonies, for example colo
nies a t Golden Rock, M adurai and 
Coimbatore. Almost all the quarters 
a re  in a very deplorable condition; 
They are  not provided w ith  electric 
lights. There are  no street lights as 
was pom ted out ju st now. There Are
no gutters and during the rainy  
season w ater stagnates all roim d the 
quarters. I t breeds mosquitoes and 
the people fall a prey to all sorts of 
diseases. So, I request the hon. 
M inister to provide the quarters w ith  
light's, taps, and also drainage 
facilities.
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D m  th e  Southern Railw ay in almost 
all the stations there  is no bathing 
facility for the th ird  class passengers. 
The upper class passengers stay in 
the w aiting  rooms o r re tiring  rooms, 
and so they can tak e  bath. B ut the 
th ird  class passengers do not have any 
facility  for taking bath  even if they 
happen to stay  throughout the day 
and night. In  M adras C entral and 
Egmore Stations also there is no 
bathing facility. So, I request the 
Minist«x: to see th a t  bathing facilities 
a re  prpyided to  the th ird  class passen
gers . on the Southern R ailvay  ,at 
least J n  all th e  junction  stations.

I would also suggest to the M inister 
to s ta r t an industrial school at Golden 
Rock so th a t the sons of the Railway 
employees m ay be benefited, and 
they m ay be trained in various in
dustries* By this, in  these days of 
unem ploym ent and suffering, they 
w iir be enabled to seek em ploym ent 
in various trades and industries.

W ith regard  to the representation  of 
the Scheduled Castes on the Indian 
Railways, I w ant to say a few  words. 
If I am given tim e I can n arra te  a 
story which will be very interesting 
to th e  House and also to the Minister.

Slurl N am biar; We w ant to hear it.
Mr* Deputy-Speaker: The hon.

M ember is always very eager to 
exhaust his time an d  exhaust the 
t me of the House.

Sbri Veeraswam y: Right, Sir, I do 
not propose to take  the tim e of the 
House. I would refe r to the repre
sentation of the Scheduled Castes in 
the h igher cadres—Class I and Class
II posts. To a question I pu t Mr.
Alagesan has answ ered th a t there is 
not even one Scheduled Caste man in 
Class I posts on the Southern Railway. 
D uring my speech last year on the 
Railway Bu4get I pointed out th a t 
there was not even one Scheduled 
Caste m an  as a gazetted oflScer on 
the Southern Railway, and the Rail
w ay B oard w as k ind  enough to reply 
to m e on th a t  point sta ting th a t there 
was one oMcer belonging to the 
Scheduled Castes on the Southern 
Railway* and two Scheduled Caste

officers in the o ther Indian R ^ w a y s  
and altogether th ree in the whole of 
India. O ut of thousands of Railway 
officers, Sir, only th ree belong to the 
Scheduled Castes. Even recently 
Mr. A lagesan answ ered on the  floor 
of this House th a t out of 20 w elfare 
inspectors, not even one belonged to 
the Scheduled Castes.

The last point I w ant to m ention is 
about the Scheduled Caste candidates 
who apply for Class IV jobs in the 
Railway. They have to produce a 
certificate obtained from  a gazetted 
officer either of the C entral Govern
m ent or the S tate Government, 
countersigned' by the D istrict M unsil 
of the D istrict to which they belong. 
How is i t  possible, I do not under^ 
stand, for the poor labourers to appro
ach G azetted Officers and District 
Munsifs?

Shri Alagesan: It is only to prevent 
others from  getting em ploym ent in 
the nam e of Scheduled Caste. I t  is 
in their own interest.

Shri Nam biar; Let them  get oerti- 
ficates from  M.Ps. I will give them  
easily. ,

Shri Veeraswamy: Even to get
hold of an M.P. Scheduled Caste men 
in villages have to travel a long d ist
ance. So, I suggest—it is a very 
reasonable suggestion, and I think it 
w ill appeal to the good sense of the 
M inister—that Scheduled Caste candi
dates may be asked to obtain caste 
certificates either from the Panchayat 
Beard members of their place or from 
the Village Munsif of the ir village, or 
from  the Municipal Councillor of the 
ivard to which they belong. That cer
tificate should be enough for getting 
an interview.

Mr. Deputy-Speakea*: In  th a t case, 
m any others w ill join the ranks of 
the Scheduled Castes.

Shri Bhagwat Jh a  Azad . CPurnea
cum Santal Paraganas): Everybody
will become Scheduled Caste. •

Shri Ve^aswajny: I request the
Minister to consider the points which
I have placed before the House now.



Shri Alagesan: I am very glad th a t 
hon. Members who have p a r tic ip a t^  
in  today's discussion have emphasized 
the necessaty for proper conditions of 
service for railwaymen. I t  is not a 
new  thing th a t I  am disclosing when 
I say th a t the Railways have tried  to 
be model employers in this c o u n ^ .
I t can be claimed—I am not saying 
this to cast any aspersions on others 
th a t the  Railways are the best 
employers today in this country. I t  
is for others to come up to the level 
of the Railways.

Many of the hon. Members, 
both of this House and the other 
House had been to C h itta ran ja^
In fact, they were very much pleased 
with w hat they saw. They were 
plea.sed not only w ith the huge v/ork- 
shop which is now turning out engmes 
at the rate  of about six per month, 
but they were more pleasantly sur
prised a t the amenities th a t railway- 
men are enjoying in the C hittaranjan 
colony. A  very unfortunate and 
kind rem ark was made by one of the 
leaders of the Opposition parties, who 
said that C hittaranjan is a prison- 
house. I can throw  a challenge to 
that hon. Member and say th a t if 
labourers anywhere m India are given 
the option to rem ain in their present 
em p loym en t or to go to Chittaranjan 
and live in that colony, I  am sure 
they will orefer to live in that colony, 
which the hon. Member characterised 
as a prison-house.

This, however, does not m ean th a t 
we have done everything for our rail- 
waymen. In fact, whenever I  w ent 
on tour to see our workshops ani 
other things, I m ade it  a pom t to vm t 
the raUway colonies, w here our 
men live. Though everything was 
not up to  the m ark, and there were 
many directions In which im p r o ^  
m ent was required, I  can say. w ift-  
out any tear of contradiction, th a t t t e  
railway colonies, as compared w ith 
the other civil locaM es. always pre
sented a cleaner, better 
prosperous appearance. I  am  no t ray
ing this to ex tract praise from hon. 
Members, bu t to  give a balanced ^ w  
oI things. They should know w hat
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has been done and w hat yet rem ains 
to be done.

Mr. Depnty-Speaker: How can they 
know unless they see those places and 
facilities are given to them  to see 
those places?

S h ti Atagesan: We are  quite willing 
to provide such facilities. ActuaUy, 
m ore and more facilities are  being 
provided.

Shri Nambiar; I had been Ix) Chitta
ranjan. W ithout police permission you 
cannot enter into tha t colony. T hat is 
w hy we said th a t it was like a prison- 
house. Riemove tha t disability, aiid it 
will be all right.

Sliri Bhagwat Jha Aaad: I had also 
been there.

Mr. D cpaty-Speaker: Who is it that 
has not gone there?

Shri Alagesan: I t  was a very un
fortunate and unkind statem ent tha t 
the hon. Member chose to make when 
he said tha t it was a prison-house, and  
no am ount of explanation can take 
aw ay w hat the hon. Member said. He 
should be sorry  for it. I do not know 
w hether th a t hon. M ember actually 
went and saw w hat obtained a t Chit
taranjan .

I was saying th a t the faciUties pro
vided for railway labour are much 
better than  w hat the general population 
enjoys, and I would say, than w hat any 
other section of Indian labour enjoys. 
However, it is true  tha t there are 
certain very old quarters in our colo
nies, some very dfirk quarters w ithout 
windows etc. I have seen them my
self, and I have felt ashamed of those 
quarters.

Shri Nambiar; Hear, hear.

Shri Alagesan: But the hon. Mem
ber should say, hear^ hear, for the 
other portion of my speech also.

We have got a programme of improv
ing these old quarters, and th a t work 
is already going on. If hon. Mem

bers ju st take the trouble of going a 
Uttle outside the placc where our rail-
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waymen today live, they will fmd 
very vigorous i^uildinnf activities going 
on, and new quarters coming up. 
Perhaps, you will also realise that the 
Railways are building quarters not 
only a t wayside stations, but even in 
huge cities like Calcutta, irrespective 
of the cost. W herever new quarters 
are built, electricity is provided, sepa> 
rate taps axe provided, and all these 
things are being attended to. If any 
one visits th is House, while hon. Mem
bers are complaining against w ant of 
those amenities, he will go away with 
the impression th a t the Railways are 
not doing much for labour. I t v a s  
to dispel th a t wrong impression, that 
I had to say these words.

Now I shall give a few figures in 
this connectdon. A sum of Rs. 10*04 
crores has been ptovided for the year 
1954-55, as against Rs. 8*97 crores 
during the current year, for providing 
amenities to railway staff, that is the 
sum allotted for this purpose during 
the next year is about a crore of 
rupees more than  w hat has been pro
vided during the current year.

Shri B. S. M nrthy: B ut does it m eet 
the needs?

Shri Alagesan: My hon. friend just 
came into the House, I think. This 
includes about Rs. 5 crores for staff 
quarters etc.

As far as medical facilities a>*e con
cerned, I m ay give the House some 
figures. It is an undenied fact that 
railwaymen enjoy bettfer medical 
facilities tAian others. My hon. friend 
Shri Veeraswamy was talking about 
the Golden Rock railwasr hospital. I 
would like to say th a t it Is one of 
our best railway hospitals. I am told 
even the public go to the doctor there 
and not to the civil hospital, and this 
is for hon. Members who hail from 
Thiruchirapalli to confirm.

Shri Namblar: We wanted a lady 
doctor there.

Shri Alageaan: A lady doctor was 
also appointed there. She took charge 
there, and worked for some time, but 
was triinsferred elsewhere.

Shri Namblar: Why?

Shri Alagesaa: We shall see to it 
th a t a lady doctor is sent there in the 
near future.

I shall quo1?e a few figures regard mg 
medical facilities. There are 72 well- 
equipped railway hospitals at important 
centres, and 387 dispensaries, with 
2,789 beds,

Shri T. B. Vittal Rao: Those figures 
we have got.

Mr. D ^uty-Speaker: This is for the 
purpose of those who have not read 
them.

Shri Alagesan: It is not as if these 
figures have not been given. In spite 
of these figures, hoa. Members repeat 
not only the same arguments over and 
over again, but they repeat what 
others have said as well.

Shri T. B. Vitlal Rao: I said there 
is less num ber of beds on the  W estern 
Railway.

Shri Alagesan: It is true. I agree 
that compared to the other Railways, 
the num ber of beds on the Western 
Railway is less, but we shall try  to 
make up the deficiency very soon.

Shri Nambiar: Thank you.

Mr. Depnty-Speaker: Is there an 
immediate prospect of hon. Members 
needing it?

Shri T. B. Vittal Rao: Bu  ̂ v/e are
not allowed there. (Interruptions),

Shri Alagesan: I might give a few 
figures regarding educational facilitie.s, 
but my hon. friends would say that 
they are also in the papers already cir
culated; yet, when they speak, they 

forget these figures, and so I have to 
rem ind them of these figures. I shall 
not labour this point any more.

My hon. friend, Mr. Murthy, was 
speaking about south of the Vindhyas. 
I t  is a fashion. Sir, to say that the 
south has been neglected and I know 
it pays good dividends down south.

Shri B. S. Mnrthy: Does the Minis
te r  deny th a t there are less railway 
lines in the South than in the North?



1631 Demands for Grants— 9 MARCH 1954 Railways J632

Shri Alagcsan: I thought Members 
from  the  south a t least a fter 
coming into Parliam ent would get a 
more balanced picture of the country 
as a whole. In  f a c t  Sir, hon. Mem
bers, including him self and other 
Members have been hearing speeches 
here. Yesterday a Member spoke 
very vehemently th a t P unjab  'A’̂ as not 
on the Railway map. He said Pun
jab might have rivers, b u t there were 
no railw ay lines. Another hon. Mem
ber sitting  by h is s id e  w as perhaps 
m ore v e h ^ e n t .  When an old gentle
man can be vehement, as' he was 
yesterday, the yoimger gentleman can 
be more vehement; there are excuses 
for that. He was saying th a t his area, 
the Santal Paraganas— t̂he Adivasi 
area—^was u tterly  neglected and there 
was no railw ay line. I t is not ns if 
all other areas, barring  the south, are 
laid with railways and only the south 
is neglected. I  thought Members would 
forget tha t slogan and become more 
realistic after sitting in Parliam ent 
because they see here n o t  only their 
portion of the  country bu t every b it 
of the country, represented. I t is for 
them  to get a balanced view, an 
overall view, which is a correct and 
realistic view and not to try  to exag
gerate the claims or needs of particu lar 
areas or regions. I t  is perfectly 
n atu ra l for Members to  voice the 
grievances or needs of the particular 
areas or constituencies from  which 
they come. But they should not for
get other areas and they should not 
try  to m ake it appear th a t tha t is the 
only area which sufferg and every
body else is cent per cent, satisfied. It 
is to th a t  a ttitude th a t ...........

Shrl D. C. Shanna (H oshiarpur): 
Does Uhe hon. Minister tliink th a t he 
is t h e  only reaUstic person in the 
House?

Slffl Ww«w«t « ia  He has got
the m o n < ^ ly  of realism l

•Shri B. S. Mnrthy: WUl th e  M inis
te r  be pleased to state comparative 
figures of railway lines below 
Vindhyas and above the Vindhyas?

Shri AlagesaB: We hsve collected 
statistics in th is  regard. I thiiik an 
answer has been ftirnislied to a <lues- 
tion in this House which contains th a t 
inform ation—the railw ay mileage p e r 
unit of population or per unit of-----

Shri W iagwat Jh a  Azad: Will he
give th e  figures for S an ta l P p a g a h a s  
also as stated in th e  House? He is 
giving a wrong iinpression to  th e
Members. {Interruption).

Shri Alaig^san: I never said th a t
w liat the hon. M ember said was
wrong. In  fact I  was only replying 
to the hon. Member, Mr. M urthy, Wlio 
spoke about the South heiag m h b u i  
railways, and I was telling him  th a t 
here was a Member who pleaded for 
this a rea .......  *

Shri Bhagwat Jh a  Atad; You never
reply to my question.

Shri Alagesan: I t was to correct his 
view th a t I was quoting the  hon.
Member there.

Shri D. C. Shanna: Giv« us pic
tu re  about Punjab  so tha t we can 
correct our views.

Mr. l>efpiity.Spea&er: Thei hon Minis
te r has taken only a p ortion  of ’feon. 
Members’ speeches. He was answering 
this point, tha t the south had been neg
lected in  favour of the north. He then 
referred with very great authority  and 
tried to reinforce his argum ent from  
the statements of h on. Members from 
the ,north, tha t even the north—in 
m any portions—^had not.berai looked 
after.

Sardar A. S. “Sfaigal (Bilaspur): 
Madhya Pradesh is also neglected.

Shri D. C. Siianna: I ^ U h , Sir, he 
i h ad  begtm as you it.

Shri Nambiar: My complaint i t  that 
«ie whol^ o f litd ia is %6itt<Sted.

Shri Alagesan: It U tnŷ  4»isft«tlin«
tha t very tet^Uigent lion. ^-'Meediars 
are not able to  pu t 4 h»> ijorrect ̂ toter-
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pretation and construction upon w hat 
I say.

Shri B h^ w at Jlia 4zad: Wisdom is 
the monopoly of the Railway Minister!

Shri Alae^esan: Mr. M urthy was 
talking of doubling the  Bezwada-Ma4~ 
ras line. Works have been urdertaicen 
which will increase the line capacity 
there and even if  doubling is necessary 
at some fu tu re date, these works would 
not be infructuous; they  would be 
usefuL He was then talking of another 
railway bridge over the Krishna. In 
fact, in regard to the present site, the 
S tate Government had a consultation 
with us. That site was foimd unsuit
able for a railway bridge. So they 
were asked to suggest another alterna
tive site which m ay be suitable from 
the railway point of view. But, Sir, 
you know they are in a liurry to build 
the dam which is supposed to be in a 
condition of disrepair. So the road 
and the regulator portion have been 
combined. In fact, the Central Gov
ernment come in with respect to the 
road bridge part of it and the railways 
have been excluded from it for the 
time being. That is as fa r as this cons
truction goes. That was what I wanted 
to inform the hon. Member.

About Scheduled Castes* representa
tion, both Mr. M urthy and Mr. 
Veeraswamy spoke, and I have 
answered th a t point. We will continue 
to watch the interests of Scheduled 
Castes and ^ e  tha t they get their full 
quota. In this connection, I may also 
say tha t the recruitm ent of Scheduled 
Tribes through our Service Commis
sions is still more unsatisfactory, be
cause it is not possible to get young 
men from those tribes with suitable 
qualifications.

The hon. Member, Shri Galingana 
Gowd, was referring to a tribe called 
Chenchus. Then I interrupted him and 
asked whether the Chenchus came 
under the tribes scheduled. He said 
‘yes* but my information is that, as 
per the order issued here, tha t tribe 
does not find a place. If th a t is so, I  
think it is perhaps for the S tate Gov
ernm ent to take up the m atter and se®

1 PSD.

that that tribe is included. Of course, 
as fa r as the other tribes who have 
been included in  the schedule are con
cerned, 5 per cent, reservation has 
.been made in their interest. But I 
should say it is not possible to fill this 
5 per cent, of seats w ith  candidates 
belonging to the Scheduled Tribes.

Shri M urthy was referring to the 
diificulty in altering dates of b irth  
of employees. I t is true, Sir, th a t when 
a litera te  employee gives a date of 
birth , th a t is taken as the correct date 
and he is not allowed to alter it. I t 
so happens tha t some of them discover 
the mistake just before they are due 
to retire. Certainly in the case of 
literate employees, it is not possible to 
have th e  dates of b irth  altered. W ith 
reference to illiterate employees, if it 
is proved tha t the date of birth  has 

^een  entered wrongly—if it  can be 
proved th a t it is a clerical mistake— 
the date of birth  is allowed to be 
changed.

Shri B. S. Murthy: Is literacy a bar 
to take advantage of real facts? .

Shri Alagesan: Literates are expect
ed to give correct dates of birth . 
That is the point.

Shri Seshagiri Rao (N andyal): Why 
is it that in such cases b irth  certifi
cates are not relied upon and are 
refused?

Shri Alagesan: When they entei 
service, they give a particular date of 
birth. When they give a particular 
date of birth, they are expected to have 
taken account of the birth  certificate 
or whatever it is.

Shri Seshagiri Hao: When the 
revenue records show that, why do the 
authorities refuse to take notice of it?

Skii Alagesan: I am sorry the hon. 
Member did not catch my point. Any 
literate, when he applies, is expected 
to give the correct date of birth. If he 
produces a document regarding the 
correct date of his b irth  at a  much 
later date, say, 25 or 30 jrears later 
ju st before he is due to retire, then
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th a t only means th a t he w anted to 
derive a certain advantage by giving 
his date of b irth  wrongly in the begin
ning. .

Shri Seshagiri Rao: May I  seek a 
clarification?

Mr. Deputy-Speaker: Let him  finish.

Shri Alagesan: Shri V ittal Rao was 
referring to the Tribunal. M was after 
discussion with the Federation tha t 
this one-man T ribunal was decided 
upon. The leaders of the Federation 
w ere taken into fuU confidence in this 
m atter and it was w ith their concur
rence th a t this T ribunal was appointed.

5 P.M.

I t  is tru e  th a t the  A.I.R.U. and 
I.N.R.U. w anted th a t 9 subjects should 
be referred  to the TribunaL But, after 
discussion w ith the Railway Board, 
they agreed to  the term s of reference 
which are now 5. But, when I  say, 
five under each term  of reference any 
num ber of subjects can be brought and 
placed before the Tribunal. For ins
tance, I shall read one or two of the 
term s of reference. I do not w ant to 
take  the tim e of the House. The first 
term  is this: ♦

“Re-distribution of erades for 
various categories of staff decided 
upon as a result of the recommen
dations of the Advisory Committee 
to be reviewed.”

Hon. Members know w hat are the 
various subjects th a t can be brought 
under this one broad heading.

“2. The revised scales of pay intro
duced for certain  categories of staff 
in replacem ent of the  scales pay 
originally allowed to these categories 
should be applied with retrospective 
effect from 1st January, 1947 and pro
motion should be given accordingly 
and so on and so forth .”

T hat will show th a t the term s of 
reifieresnce ave fa irly  wide ipnd dom- 
prehensive as to bring w ithin their 
scope any reasonable grievances that 
labour ma;r have.

3 hri V ittel Rao spoke about the  ex-  ̂
Nizam Railway staff. I t is true  they 
have been given the option to elect 
the C.P.C. leave rules and conditions 
of service or the cx-N.S. RaUway rules 
and conditions. They have to elect 
this on promotion. The cx-N.S. Rail
way staff aww)inted prior to 1st Octo
ber 1926 can rem ain in service up to 
60 years of age. They have asked for 
the reten tion  of this privilege even 
after electing the C.P.C. leave rules and 
other conditions of service, appomt- 
m ent and promotion. I t  is here th a t 
the snag comes. They w ant to have 
the option to serve till 60 years of 
age and also the m ore Uberalised leave 
rules and conditions of service tha t 
the others enjoy.

Shri T. B. Vittol Rao: W hat about 
the Gadgil recommendation?

Shri AlJWesaa: He refers to the
Gadgil Committee’s tecommendation. 
Sir. the Finance M inistry has said th a t 
this will not apply in their entirety  to 
persons who were in receipt of dear
ness allowance a t rates other than  those 
sanctioned by  them. T hat is the prin
ciple on which there was some dlstmc- 
Uon m ade between the cr-N.S. R ^ lw ay  
staff and others. The staff affected on 
all the e i-S ta te  raUwajw numbCT 
2.200 of which 1.475,- th e  m ajority
of them,—belong to the N.S. Railway. 
The question of extending the benefit 
of dearness pay to the above ca teg o ^  
of staff is under tiie consideration of. 
Government in consultation with the 
M inistry of Finance.

Mr. Barrow mentioned about techni
cal schools. As far as that goes, the 
difficulty is when we have technical 
schools in one area and the staff who 
are liable to transfer are transferred  to 
other places, the  education of the ir 
children will be dislocated. They 
may be educated in a technical school

*Hxpunged as ordered by the Chair.
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at one place and a t the other place to 
which they are tSransferred there may 
not be any technical school bu t an 
ordinary school. As you are aware, in 
this respect, we have to conform to 
the Educational Rules of the Education 
Departm ents of the various StaDe 
Governments. But, as far as work
shop staff are concerned, there are 
training schools where they are given 
training.

Sardair Hukam  Singh spoke about 
the Railway Services Commission; 
th a t they should not recruit from 
Allahabad alone, th a t they should go 
about and recruit a t other centres 
also. That is precisely w hat the Ser
vice Commissions are expected to do. 
They will recruit from Delhi and 
Lucknow and also from other places 
in Punjab  and PEPSU.

Sardar Hukam Singh: Are they doing 
it or are they only expected to do it?

Sfari Alagesam The Allahabad Com
mission, which will be recruiting for 
this Railway, has been set up cnly 
recently. They w ill go roim d these 
places and recruit from  all the cen
tres. In fact, the Railway Service 
Commissions have been asked to give 
a regional bias to a certain extent.

Shri Sinhasan Singh referred to the 
decking of certain railway bridges. 
There was a le tter from the U ttar 
Pradesh  Government some time ago 
wherein they wanted six railway 
bridges to be decked. But the bridges 
mentioned by the hon. Member, namely, 
the Rohini river and the Rapti river 
bridges were noi; among the bridges 
mentioned by the U ttar Pradesh Gov
ernment. The Government are ap
pointing a Committee.......

Mr. D eputy-S^aker: The hon. Mem
ber who made this suggestion is not 
very particular; he is not here to hear 
the reply.

Shri Nambiar: He must be sure that 
(the reply would come. I never got 
a reply to my points.

sthri Alagesan: I think many of his 
points were covered by my reply to 
Shri V ittal Rao.......

Mr. Deputy-Speaker: But they
Were not Shri Nambiar’s.

Shri Alagesan: We are appointing 
a Committee to examine the provision 
of road decking over existing bridges 
and the State Governments have been 
requested to submit proposals for road 
decking over bridges wherever they are 
considered urgent. The proposed com
m ittee will examine the proposals of 
the S tate Governm ents and m ake re
commendations to the Government. 
Then, it will be time to take up these 
projects also.

Again, some of the hon. Members 
spoke about the provision of over
bridges. This is a sort of continuing 
headache and the only answer I can! 
give is to repeat w hat I said in  the 
other House. We have taken initiative 
in the m atter and moved the Planning 
Commission and the Finance Ministry 
to provide a t least a crore of rupees 
for being granted as loans to local

- bodies who have to bear a m ajor por
tion of the expenditure tha t will be 
incurred in the construction of these 
bridges. I hope tiie local bodies will 
avail themselves of this loan provision.

I think I have covered all the points 
mentioned by the hon. Members.

Shri H. N. Mukerjee (Calcutta 
North-East): May I clarify a point 
which the hon. Deputy Minister has 
raised regarding Chittaranjan. I feel 
he has distorted w hat I said about 
C hittaranjan. I said that Chittaran
jan is impressive as far as it goes, 
bu t it does not go far enough. He hag 
taken the word ‘prison house’ as a 
noun, bu t I used it only as adjec
tive to the aggressive sort of tactics 
which the Government are adopting, 
and I say there is no justification for 
having a protected area of not only 
the factory itself and installations 
adjacent thereto, but also the entire 
township which extends to about six 
square miles, and this, I had tried to 
pomt out in my hurried speech, has 
-oag aq; sb saitnnoujip jo s;oi o; pai 
retary  of the Registered Union caimot 
go into the area where the office of 
the Union is situated, the reason 
being that the Secretary has been 
victimised and he !has to stay  o u t* . 
side tiie lim its of this ^ e a .  When
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[Stiri H. N. Mulcerjee] 
used the expression ‘prison house’, I 
did no t w ish to maUgn caiittaranjan  
as such, bu t I  only said th a t i t  does 
not go fa r e n o u ^ . I do wish to say 
th a t the Deputy M inister had not 
understood it. but instead d iose to 
d istort w hat w as the sp irit and actual 
content ot my speech.

Shri AlagcsaaiW e are not used to 
distorting speeches, and I am glad to 
see $hat the hon. Member has thought 
it fit to modify his statem ent a t least 
to th is extent.

Miri B aghayachJ^ (Penukonda): 
Regarding the grant of a crore of 
rupees for the construction of over
bridges, is it going, to be a direct deal 
w ith the  local bodies?

Shrt Alagesan: Of course, they will 
have to apply through their respec
tive States.

Mr. Deputy-Speaker; There are  cut 
motions to Demands Nos. 9A, 12A and 
12B. which wUl be pu t to  the vote of 
the House. I  have been asked th a t 
cu t motion No. 321, standmg m the 
nam e of Shri B. S. M urthy, m ay be 
put first and the others together.

The question is;
“T hat the Demand under the 

head  -Ordinary W orking E x p ^ ^  
—Labour W elfare’ be reduced by 
Rs. 100.”

The House divided: 

168.

Ayes, 47 : Noe?,

AduAi.Shri
AmiadAH,Shri
B ^ r jc c , Shri 
Buut Shri K. K.
Biroi Dutt, Shri 
Boovaraghasami, Shtl 
Chatbmea, Shri Tushv 
Chattcrwc. Shri N. C. 
ChDwdhury, Shri N. B. 
Daa, Shri Sarangdhar 
Dataratha Deb, Shri 
Deshpande, Shrj V. G. 
Gam Mafludora. Shri 
Gidwani, Shri.
Qopalan. Shri A.K. 
Gupta. Shri Sadhao

Abdnllabhai, MuHa 
Achal Singh, ScA
A c h io t  R ^ ,

Afiluithvi. Shri
Alag«Man,Shri
Altelar, Shri 
Alva, Shri Joachim
Asthana,Shri
Azad,ShriBhagwatJha
B a la w b n u n « ,J « n ,S h r i

Balmiki.Shri
uShri
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AYES
ly, Shri M.S.

Shri
BhWttt, ShriB,R. 
Bh^panhu^Slm 
Bharoti, Shri G.S. .
B h atgava ,,P an d itT h ak n rJ

Bhatlnr* Shri 
fihatt, Shri C.
BhawM}i* Shri ^

Giinipai__
Hukam Singh, Sardar 
Kiipdani, Shrimati Suchete 
Krishnaswami, Dr.
McDoa, Shri Damodara 
Mishra, Pandit S.C.
Misrir. Shri V.
Mare, Shri S.S.
Mukciiee. Shri H.N. 
Muniflwamy, Shri 
Murthy. Shri B.S.
Nambiar, Shri 
Manadaa, Shri 
Pandey, Dr. Natabar 
RaghavMbari. Shrii

NOES
Bhoosle, Shri]. K. 
Bidari.Shri 
Bkbal Singh, Shri 
Bo«e.ShriP.G.
Brajcshwar Prasad, Shri 
Oiandalf, Shri 
Chatterjee, Dr. Susilranjan 
Chaturvedi, Shri 
Cbaudhary, Shri G. L. 
0haudhttX. Shii R. K. 
Chottdhi»ri,Shri M. Shafte 

. Dabhi, Shri 
Da., Dr. M. M.
Das, Shri B.K.
Das. ShriK .K,
Dv»,ShriN.T.
Das, Shri Ram Dhani 
Das, Shri S.N.
Datar, Shri 
Dd>. Shri S.G.
EHSMi, Shri K, K.

Ramaseshaiah, Shri 
Randaman Sing^ Shn 
Rao, Dr. Rama 
Roa, Shri P Ji.
Rao, Shri Mohana 
Rao. Shri T 3 .  Vittal 
Rcddi, Shri Madhao 
Rishang Kcishing, Shri 
Shastri, Shri B. D. 
Singh, Shri R. N. 
Supdaram, Dr. Lanka 
Swami, Shri Sivamurthi
Trivedi,ShriU.M.
Veeraswamy« Shri 
Verma, Shri Ramji 
Waghnare, Shri

Desai, Shri K. N. 
Deahmiikh, Shri K.G. 
Deshpande, Shri G.H. 
Dhulefcar, Shri 
Digambar S in^, Shri
Dube, Shri Muldiand
Dwivedi, Shri D. P. 
Gandhi, Shri Mr. M. 
Gandhi, Shri V.B . 
OanpatiRam, Shri 
Goutam, Shri C. D. 
Ghulam Qader, Shri 
Govmder, Shii K. P. 
Hari Mohi^x, Dr. 
Hazarika, Shri J.N. 
HemRai. Shri
HyderHwein,Ch.
jyyani, Shri E. 
lyyunni, Shri C. R. 
Jagjivan Ram* Shri 
Jaj^rarei Shri
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Jangdc, Shii 
Jayaahii, Sbtmusti 
Jena, Shri K. C.
Jena, Shri Niranjan
Joshi, Shri Jethalal '
Joshi, Shri Krishnacharya 
JoshI, Shri MJD.
Kakkan, Shri 
Kale, Shrimati A.
Keakar, Dr.
Khedkar, Shri G. B. 
Khongmen, Shrimati 
Khuda9akah,ShriM. 
KiroIikar»Shri 
Krishna Chandra, Shri 
K«reel, Shri B. N.
Ld, Shri R. S.
Lallanii^Shri 
Laskar, Shri 
Lotan Ram, Shri 
Mafaodaytt, Shri 
Mahtab, Shri 
Majhi, Shri R. C.
Malvys, Pandit C  N. 
Masuriya Din, Shri 
Mathew, Prof.
Mehta, Shri Bahrant Sinha 
Mishra, Shri S. N.
Mishra, Shri Bibhuti 
Mishra. Shri L. N.
Mtshia, SfariLokouth 
Mohd. Akbar, Safi 
Mohiuddin, Shri 
More. Shri K .L , 
Mukne.ShriY. M.

Musafir, Giani G. S. 
Muthukrishnan, Shri 
Shri, Nair C. K.
Naskar, Shri P. S. 
Natawadkar, Shri 
Nehru, Shrimati Uma 
Neswi, Shri 
Pannalal, Shri 
Patel, Shri B. K.
Patel, Shrimati Maniben 
Frabhakar, Shri Naval 
Prasad, Shri H. S. 
Rachiah,ShriN.
Radha Raman, Shri 
Ragfaabir Sahai, Shri 
Ra^iarunaiah, Shri
Raj Bahadur, Shri 
Ram Dan, Shri 
Ram Satan, Shri 
Ram Subhag Singh, Dr. 
Ranbir Singh, Ch.
Rane, Shri.
Rant, Shri Bhola 
Reddy, Shri Janardhan 
Roy, Shri Biahwa Nath 
Rup Narain, Shri 
Sahu. Shriphagbat 
Sahu, Shri RameahM̂ ar 
Saigal, Sardar A. S. 
Saksena, Shri Mohanlal 
Samanta, Shri S. C. 
Saaganna, Shri 
Satish Chandra, Shri 
Sen, Shrimati Sushama 
Sharma, Pandit K. C. 
Sharma, Shri D. C.

Sharma, Shri R. C. 
Shastri,ShriAlguRai 
Shivananjappa, Shri 
Shobha Ram, Shri 
Shukla, Pandit B.
Siddananjappa, Shri 
Singh, Shri Babunath 
Singh, Shri H. P.
Singh, Shri M. N.
Singh, Shri T.N.
Sinha, Dr. S. N.
Sinha, Shri Anirudha 
Sinha, Shri K. P.
Sinha, Shri Satya Narayan 
Sinhasan S in^, Shri 
Somana,$ShriN.
Subrahmanyam, Shri T.
Suriya Prashad, Shri 
Swamiaadhan, Shrintati Amma 
TekChand,Shri '
Telkikar, Shri 
Tcwari, Sardar R.B. S.
Thimmaiah, Shri 
Tiwari, Pandit B. L.
Tiwari, Shri R. S.
Tripathi, Shri K. P.
Uikey, Shri 
Upadhyay, Shri S. D.
Vaiidinav, Shri H. G.
Venna, Shri M. L.
Venkataraman, Shri 
Vidyalankar, Shri A. N.
Vyas, Shri Radhelal 
Wilson, Shri J. N.
Wodeyar, Shri

Railways 1642

The motion was negatived.

Mr. Dcputy-Speakcr: I will now put 
to the House the other cut motions 
relating to Demand No. 9A.

The cut motions were negatived.

Mr. Depaty-Speaker: The question 
is:

“That a sum not exceeding 
Rs. 4,50,11,000 be granted to the 
Presidenll to defray the charges 
which will come in course of pay
m ent during, the year ending the 
31st day of March, 1955, in respect 
of ‘O rdinary Working Expenses— 
Labour Welfare".”

The motion waŝ  adoirt«d.

Mr. Deputy-Speaker: I shall now 
put the cut motions to Demand No. 12A. 
There do not seem to be any cut 
motions relating to 12B.

The cut motions wevei negatived.

Mr. Deputy-Speaker: I shall now 
p u t Demands 12A and 12B to the vote 
of ttie House.

The question is:
“T hat a sum not exceeding 

Rs. 1,24,56,000 be granted to the 
President to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1955, in 
respect of ‘Open Line Works— 
(Revenue)—Labour W elfare.

The motion was adopted.

Mr. Deputy-Speaker: The question
is;

“T hat a sum not exceeding 
Rs. 5,38,03,000 be granted to the 
President to defray the charges 
which will come in course of 
payment during the year ending
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[Mr. Deputy-Speaker]
the 31st day of March, 1955, in
respect of ‘Open Line Works—
(Revenue)—Other than Labour
Welfare*.”

The motion was adopted.

Mr. Deputy-Speaker: The House will 
now take up Demands Nos. 15, 16, 17, 
18 and 20.

D e m a n d  N o . 15— C o n s t r u c t io n  o f

N e w  L i n e s — C a p it a l  a nd  D e p b e -  
ciATiON R e s e r v e  F u n d  

Mr. Deputy-Speaker: Motion is:
“T hat a sum not exceeding 

Rs. 2.44,60,000 be granted to the 
President to defray the charges 
which will come in course of pay
ment during the year ending the 
81st day of M arch 1955. in respect 
of ‘Construction cf New Lines— 
Capital and Depreciation Reserve 
Fund’.”

D e m a n d  No. 16—O p e n  L i n e  W o r k s —
A d d i t i o n s  

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding

Rs 2,^0,63,64,000 be granted to the 
President to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March 1955, in res
pect of ‘Open Line W o r k s — Addi
tions’.”

D e m a n d  N o .  17— O p e n  L i n e  W o r k s —  
R e p l a c e m e n t s  

Mr. Deputy-Speaker: Motion is: 
“T hat a sum not exceeding

Rs. 46,30,25,000 be granted to  the 
President to defray the charges 
which will come in course of pay
m ent during the year ending the  
31st day of M arch 1955 m  res
pect of ‘Open Line W orks—R e
placem ents’.”

DEMAND No. 18-O pen Line W orks-  
D e v e l o p m e n t  F u n d  

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 10,59,37,000 be granted to the 
President to defray the charges 
which will come in course of pay
m ent during the year ending the

31st day cf March 1955, in respect 
of ‘Open Line W orks—Develop- 
meni. Fund’. ”

D e m a n d  N o . 20 — D iv id e n d  p a y a b l e  t o  
G e n e r a l  R e v e n u e s

Mr. Deputy-Speaker: Motion is:

“T hat a sum not exceeding 
Rs. 35,49,85,000 be granted to  the 
President to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March 1955, in respect 
of ‘Dividend payable to General 

Revenues’.

The cut motions relating  to  them  
m ay be moved.

Construction of ChamarajnagarSatya- 
mangalam Line.

Shri T. B. Vittal Rao: I  beg to move:

“That the demand under the 
head ‘Construction of New Lines— 
Capital and Depreciation Reserve 
Fund’ be reduced by Rs. 100.”

Shri M. S. Gurupadaswamy (My
sore): I beg to move:

“That the demand under the 
head ‘Construction of New Lines— 
Capital and Depreciation Reserve 
Fund’ be reduced by Rs. 100.”

Lack of uniform policy in construct
ing New Lines

STjri P. N. Rajabhoj (Sholapur—Re
served—Sch. Castes): I beg to move:

“That the demand under the 
head ‘Construction of New Lines 
Capital and Depreciation Reserve 
Fund’ be reduced by Rs. 100.”

Construction of Bagalkot-Raichur line 
via HaUi Gold Mines

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the 
head ‘Construction of New Lines— 
Capital and Depreciation Reserve 
Fund’ be reduced by Rs. 100.”



:onstruction of Hospet-Devaimgere 
line via Sandur and Hadagath

Shri S ivam urthi Swami: I beg to
nove: ^

“That the demand under the 
head ‘Construction of New Lines 
Capital and Depreciation Reserve 
Fund’ T>e reduced by Rs. 100.”

Opening of Satna-Rewa Line

Shri B. D. Shastri (Shahdol-Sidhi); I 
beg to move:

“T hat the demand under the 
head ‘Construction of New Lines—
Capital and Depreciation Reserve 
Fund’ be reduced by Rs. 100.”

Opening of Rewa-Sengarauli Line via 
Sidhi

SCiri B. D. Shastri: I beg to move;

“That the demand under the 
head ‘Construction of New Lines— 
Capital and Depreciation Reserve 
Fund’ be reduced by Rs. 100.”

Opening of Satna-Harpalpur line 

Shri B. D. Shaistri: I beg to move:
“That the demand imder the 

head ‘Construction of New Lines 
Capital and Depreciation Reserve 
Fund’ be reduced by Rs. 100.”

DoubUng line between Ahmedabad- 
Mehsan

Shri Tulsidas: I ,beg to move:
“That the demand imder the 

head ‘Construction of New Lines 
Capital and Depreciation Reserve 
Fund’ be reduced by Rs. 100.” 

Expanding the capacity of the Sabar- 
mati Yard

Shii Tulsidas: I beg to move:
“That the demand under the 

head ‘Construction of New Lines 
Capital and Depreciation Reserve 
Fundi be reduced by Rs. 100.”

Doubling line between Baroda and 
Anand

Shri Tulsidas; I beg to move:
“That the demand under the 

head ‘Construction of New Lines—
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Capital and Depreciation Reserve 
Fund’ be reduced by Rs. 100.”

Laying of Virudhunagar-Manamaduria 
line via Arruppukkottai 

Shri M. D. Ramasami (Arruppukkot
ta i): I beg to move:

“That the demand under the 
head ‘Construction of New Lines— 
Capital and Depreciation Reserve 
Fund’ be reduced by Rs. 100.”

Construction of D^oria Sadar to Khadda 
line via Kasia.

Shri Ramji Verma (Deoria Distt.— 
E ast) : I beg to move:

“That the demand under the 
head ‘C o n d u c tio n  of New Lines— 
Capital and Depreciation Reserve 
Fund’ be reduced by Rs. 100.”

Non-restoration of dismantled lines

Dr. Rama Rao (K akinada): I beg to 
move:

“That the demand under the 
head ‘Construction of New Lines— 
Capital and Depreciation Reserve 
Fund’ be reduced by Rs. 100.”

Linking of Deoria Sadar with Kasia

S hri V. Missir (Gaya N orth): I beg 
to move:

“That the demand under the 
head ‘Construction of New Lines 
Capital and Depreciation Reserve 
Fund’ be reduced by Rs. 100.”

Double line between Bezwada and 
■ Madras

Shri R aghav^ah (Ongole): I beg to 
move:

“That the demand under the 
head ‘Construction of New Lines 
Capital and Depreciation Reserve 
Fund* be reduced by Rs. 100.”

Purchase of new locomotives etc.

Shri Tulsidas: I beg to move:

“That the demand under  ̂the 
head ‘Open Line W o r k s — Additions’ 
be reduced by Rs. 100.”
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Purchase of stores, plant and machine
ry from indigenous producers

S M  Tulsidas: I feeg to move:
“That the demand under the 

hesW ‘Open Line ,Woirks ^Addi
tions’ be reduced by Rs. 100. ” 

Inadequate water arrangements for 
3rd Class passengers 

S h r iT u sh a i Chatterjea (Seram pore):
I beg to move:

‘■That the  dem and under the 
head ‘Open Line W orks-D evelop- 
m e n f F u n d ’ be reduced by Rs.
100.”

Passenger amenities 

Shri N. B. Chowtoury: I beg to
move:

“T hat the  demand under the 
head ‘Open Line W o rk s-^ v e lo iH  
m ent Fund’ be reduced by Rs. IDO.

Covered platform s in
Makhed and Kachiguda statwns

Shri W aghmare (Par.bhani): I beg 
to mov2:

“T hat the demand under the 
head ‘Open Line W orks-D evelop- 
m ent Fund’ be reduced by Rs. 100.

Electric fans, ashtrays, and bath r o ^
for III class passengers travelhng
long distances 

SDiii RaghaTOiah: 1 beg to move: 
“That the demand under the 

head ‘Open Line W o r k s - ^ v e ^  
m ent Fund’ be reduced by Rs. 100.

Payment of dividend to General Reve
nues

Shri Tulsidas; I  beg to move:
“T hat the demand under the 

head ^Dividend Payable to General 
Revenues’ be reduced by Rs. 100.

Shri Mohluddin (Hyderabad City): 
W ith regard to 
dition to capital works 
ways I  am  very much satisfied t t o  
we are making rapid progres, ^  
pared with 1951-52 and 1952-53. The 
amflunt jbxovided lor Renewals and
rep lacem en ts  is considerable it U
hoped tha t the progrmme o£ delive

ies will be pu t through in time not 
only from  abroad but also from  our 
own factories in India. We find from  
the Budget proposals tha t an order 
has been placed abroad for 515 en
gines and it is expected th a t about 
one hundred engines or just over a 
hundred would be available from  
C hittaranjan  factory. The Chittaran- 

jan  Locomotive Workshops and  the 
Peram.bur Coach building Factory 
are developing so fast th a t it is ex
pected tha t in the course of a few 
years they will be able to supply a 
large proportion of our requirem ents 
from within the country. In  this con
nection, I shall invite your attention 
to a recommendation—a very impor
tan t recommendation—^that was made 
by the Kunzru Committee in 1947,-48. 
They said th a t a t that time “the sys
tem  of accounting at present in force 
does not show how the cost of arti
cles produced in the workshops com
pares with the cost of purchasing it 
from outside, nor is there any satis
factory arrangement^ for comparing 

the cost of the same kind of m aterial 
between one shop and another or 
between one period and another”. 
This was the state of affairs in 1947
48 and they had recommended th a t 
the system of cost accounting should 
be introduced.

I find in the U b rary  a report on 
the action taken on the recommenda
tions of the Railway Enquiry Com
mittee. The report was published by 
the Government in 1950 and on the 
item of cost accounting, item 116, the 
repo rt says:

“A  cost accounting unit on 
modern lines is being set up at 
the Locomotive Workshop at 
Chittaranjan. The feasibility of 
extending the system to other 
workshops will depend upon the 
experience gained and the avail
ability of tra ined staff.”

I have taken pains to find out whe
ther there has been any fu rther pro
gress made since then. I am subject 
to correction but I find no further pro
gress has been reported. Progress 
might have been made but I do not
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know whether the progress has 
Teported in the annual report of the 
Railway Board or otherwise.
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This year the Minister has announ
ced the establishm ent of an Efficiency 
Bureau. "‘The Bureau will inviesti- 
gate and elim inate outmoded and 
costly processes: it will evolve suita
ble techniQues for efficiency m easure
ment in diverse fields of operation 
and management.” These are the 
words used by the M inister for the 
functions allotted to the Efficiency 
Bureau. I do not find in these func
tions, th e  w ord  ‘cost accounting’. I 
should like a clarification of the point 
whether the introduction of cost ac
counting is included in the functions 
of the Efficiency Bureau. I hope that 
cost accountirig on scientific lines will 
be introduced not only in the CKitta- 
rar^jan and Penam bur factories but 
also in other workshops as well.

[ P a n d it  T h a k u r  D a s  B h a r g a v a  i n  
the Chair 1

The other im portant point to which 
I should like to draw the attention of 
the Minister is this: now that our sup
plies for locomotives, wagons and 
coaches will be based on these two 
im portant factories, I should like to 
see that th"S Chittaranjan and the 
Il^ram bur factories aife itreated as 

separate industrial units and run  on 
commercial lines. In  the detaUed 
account that has been submitted with 
the Budget papers, there are various 
items concerning these two factories 
on revenue account or capital account, 
for example, structural engineering 
works, machinery, stores manufac
tures and so on and so forth. But it 
is very difficult from these accounts 
to read into those figures and to know 
the  actual state of affairs of the fac
tory  itself. If the accounts of the Chit
taran jan  and the other factories that 
are now working for the Railways 
are  placed ^before the Parliam ent in 
th e  form  of balance-sheets as if ^ e y  
are working on commercial lines, 
they will give us more information. 
W hen they are working on commer
cial lines, on business lines, we should 
also like Government to have a ba
lance-sheet manufact>iring cost, pro-

1 P .S .D .

fit and loss account, and so on for these 
factories so th a t we can judge vrhat 
progress in efficiency these factories are 
making. I  hope th a t when the collieries 
are taken over by the Production Minis
try, they will also be treated as one 
;unit—one commercial and industrial 
unit—so that we could have a consoli
dated balance-sheet of all the Railway 
collieries to see whether they are  also 
working as efficiently as other colli
eries are  working. I hope tha t this 
suggestion about introducing a bal-< 
ance-sheet system for accounting pur
poses in the factories will be con
sidered by the Minister.

Shri Tolradas: I had tabled cut mo
tions Nos. 334, 335 and 336 on De
mand No. 15, cut motions Nos. 369 
and 370 on Demand No. 16, and cut 
motion No. 384 on Demand No. 20 
which has been placed in the agreed 
list.

I would like first to speak briefly 
about the conditions on the m etre 
gauge lines- I spoke about them two 
years ago and the hon. M inister gave 
the assurance that these m atters were 
under consideration. I am very pleas
ed to say that the hon. Minister has 
accepted the suggestion th a t the line 
.between Ahmedabad and Kalol should 
be doubled, but then in the provision 
that has been made the estim ate for 
the doubling of this line is given as 
Rs. 1,20,00,000 whereas actually 
under this scheme only a sum of 
Rs. 10,00,000 has been provided. I 
would bring to his notice that this is 
a very im portant section. It is a line 
where bottle-neck arises year in and 
year out. I t is im portant even from  
a strategic point of view. The Pakis
tan border is not very far off from 
this line. I therefore reauest that th^ 
doubling of this line should be taken 
in hand as soon as possible.

W ith regard to the Sabarm ati 
Yard, I find no provision with regard 
to its expansion. I know that an esti
mate for about Rs. 1,80.00,000 has 
been prepared. There has been a lot 
of bottle-neck on account of the Sab
arm ati Yard, and transhipm ent is
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tS h ri Tulsidas]
very difficult. This Yard was built 
half a century ago, and no change or 
expansion has been effected till now. 
I t  is high time tHat it is expanded. 
The earlier this question is taken up 
the better it would be for the trans
port on this m etre gauge line.

No mention has been m ade w ith 
regard  to the doubling of the  line 
between Baroda and Anand. Bet
ween Bombay and Ahmedabad, a t al
m ost aJl the places there is double 
line, but only for these forty  miles 
there  is single line, and it creates a 
lo t 0^ bo ttlen eck . I iwoujld request 
the hon. M inister to look into this 
m atter again, and take up the doubl
ing of the line.

I would now refer to the inade
quate provision made for the purchase 
of locomotives. 1 would also like to 
refer to the question of replacement. 
The hon. M inister’s sPeech is disarm 
ing. He has accepted the difficulties 
of the Railways and has stated th a t 
every effort is being made to over
come them. I  know th a t he has all 
these points in his view, but some
how or other I find th a t im portant 
points are not being properly attend
ed to or expedited. Seme of the points 
I  have already mentioned.

W ith regard to locomotives, some
how or other I cannot help feeling 
th a t the transport system of the coun
try  cannot improve unless and until 
the locomotives are replaced and add
ed on afresh. At the beginning of the 
Five Year Plan, there were 8250 loco
motives. We have placed an  order for 
769 locomotives, and out of them  we 
have received during the years 1951
52. 1952-53 and 1953-54 some 467 loco
motives. I found from an answer to 
a question the other day tha t the total 
strength of locomotives is about 8,400. 
And in his speech the M inister men
tions in one paragraph th a t we shall 
have to continue the over-aged loco
motives for some tim e to come. So I 
th ink  the over-aged locomotives will 
have to be continued for a t least the 
next fifteen or twenty years. Unless

we replace these over-aged locomo
tives our locomotive power is not 
going to be increased. I t is no use 
merely bringing coaches; we m ust 
have the locomotive power to move 
them. In reply to the general debate, 
and even yesterday, the hon. M inister 
said tha t the C hittaranjan factory is 
being expanded to the level of pro
ducing 150 locomotives per year, 
which target wiU be reached most 
probably after about five years. O ur 
economy is expanding. Our produc
tion, both agricultural and industrial. 
Is going up. Unless we take m easures 
to increase the supply of locomotives 
in as quick a, m anner as possible. I am 
afraid the position is going to become 
worse.

I do not find any mention w ith 
regard to TELCO. I do not know 
w hat the intention of the Railway 
M inister is, but I do not th ink  th a t 
TELCO is also required to increase the 
capacity, i  understand that there is 
a spare capacity in TELCO. I do not 
understand why th a t spare capacity 
is not utilised. W hen this factory has 
been started definitely for the purpose 
of producing locomotives, I do co t 
understand why the spare capacity is 
kept idle when we are really in need 
of locomotives. We know we are try 
ing! to get as m any locomotives a* 
possible from foreign coimtries. B ut 
here is a factory in this country, in
tended for the Duroose of producing 
locomotives. Spare capacity is there. 
It is kept idle and is not utilised for 
producing locomotives. (Shri S. S. 
More: Who is responsible?) I do no t
understand this position at all.

W ith regard to the purchase of 
stores and m achinery I would like to 
mention th a t recently most of the  
stores, m achinery and p lant w ere p u r
chased through the D.G., I.S.D. I  
understand tha t recently the policy 
has been changed and tenders w ere 
being called from London. We are 
now trying here to increase the pur
chase of indigenous products. I  do not 
understand this new change in the  
policy with regard to the purchase 
of stores, machinery and plant. W hen
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we are today trying to increase the 
en ^neering  capacity of the country 
and when we have a spare capacity, 
-why do we invite tenders in London? 
I cannot understand this. If j  am 
wrong I may be corrected, and I will 
be very happy if the position is not 
w hat I have stated.

Sir, only one more point with regard 
to this dividend. The paper Capital 

expresses the position very clearly on 
this Question of dividend to the gene
ra l revenues. I t says:

“The dividend to general reve
nues can be counted on to grow, 
because it ig fixed as a percen- 

“tage of the capital a t charge...The 
Indian Railways are the only com
mercial concern in the land in 

-which the own«r of the assets is 
guaranteed four per cent, of the 
capital as an annual dividend, 
come w hat m ay.”

1  knov; that the Government of India 
is a shareholder, and a very canny 

-shareholder because it insists on the 
four per cent, dividend. I understand 
irom  the speech of the hon. M inister 
th a t a Committee is -^ in g  to sit and 
review this positron. But i  would 
like  to mention this. On the one hand 
we >take a four per cent, dividend. 
On the other we have again to spend 

«n d  give the money to the Railways 
to expand. And the money tha t is re
quired for the Railways is much 
more. Therefore in ordinary commer
cial practice when a company is lo t 
making any profit you have got to 

spend money for putting the factory 
in ^  proper shape. I  would ra ther 

le e l tha t tEe railway should first ex
pand, spend as much money as is 

available at their resources and then 
in for fu rther resources. I would, 

therefore request th a t when this com
m ittee revise the position, they should 
ta k e  tJhiis point into consideration. 
'Why I am suggesting this change is 
th a t  sometimes it does happen that 
a particular programme is mention- 

*ed and if we are not able to stick to
that programme and spend the money
in  tha t particular year, the money
lapses. If this system as suggested bv
tne  is there, the money can be spent
even in  ihe next year. Therefore, I

would request th a t when the posi
tion is reviewed, this point may l)e 
taken into consideration.

Shri T. N. Singh (Banaras Distt.— 
East): Sir, my justification for inter
vening in this debate is tha t I have 
had occasion only recently to visit 
some of the im portant factories and 
production centres of the railways. I  
have listened with great interest to 
the rem arks of our business friend 
sitting on my right and I find th a t 
somehow, whereas we would not ob
ject to certain business principles, 
when it comes to our S tate industries 
we would object to the application of 
those principles. As far as the rail
way industry is concerned, what ob
jection can there be to th e  provision 
for capital a t charge, if a t the same 
tim e adequate provision is being made 
for depreciation, replacement, renew 
als etc? A fter all, the same railways 
were made to pay interest to the Bri
tish owners. Now, because the inter
est comes to the general revenues and 
the general revenues are  always pre
pared to advance any sum of money 
to the Railways, you object. This is 
a logic which I cannot understand. 
Moreover, this principle was accept
ed after due consideration. Members 
of this House were associated with 
that decision and therefore, I think 
it would be improper to raise fnat 
issue at this stage. Another commit
tee is going to sit on this issue. F^t 
it decide. That will be th e  proper 
attitude to take.

With regard to our engiiieering 
capacity I am one of those who firm
ly believe that, if possible, we should 
not import a single thing from out
side. I believe also that we have got 
enough technical skill and enough en
gineering capacity to carry on with
out importing anjrthing. In that con
tex t I would not be misled by the 
]argum,ents advanced for importing 
more and more locomotives, because 
from this, the next step of importing 
coaches will arise. We have’ been cry
ing hoarse tha t we should not import 
coaches. Once we import locomotives 
as power is scarce imports of all 
those things which one complains o t
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w ill follow. I see no reason why our 
old locomotives cannot be m ade to 
work. During, the w ar period, we all 
know, very old cars were made to run 
and  they did run—the nation ran  on 
an  em ergency basis,—and they are  
even now running- If  we apply our 
mind, if necessary skill is used and if 
alL our resources are  made use of, 
our railw ay engines could be made 
to run. Of course, the operating cost 
would be slightly higher, bu t I think 
we can put up with tha t ra th er than 
im port from abroad. Probably, ac
cording to the previous speaker, we 
have to im port two thousand loco
motives. Are you prepared to do so?
I  say no. Let us do with a slower 
service. Let us put in our .best efforts 
and prolong the life of cur old en
gines. That would be my suggestion. 
From  th a t point of view, Sir, I am not 
very happy about the contract enter
ed into w ith M /s  Schlieren for the 
m anufacture of coaches. I speak vsry  
frankly. I am not happy because we 
will probably have to im port the steel 
sheets for them  and for m any more 
years to come this commitment will 
be  there. Therefore, according to m e 
th is is a very unhappy contract. But, 
probably, we cannot help it. The con
trac t has been entered into. We nave 
no  say in the m atter at this stage. 
Here, I would be failing in my duty 
if I do not record my appreciation of 
the  work th a t I saw being done at 
C hittaranjan . Ninty-nine per cent of 
o u r staff there is Indian. That is one
of the very few factories run by the
Government, which is almost wholly
run  by Indians. I have seen so many
other factories. There are many
Americans and Europeans running
them, bossing over us. That is M e 
cause of the  discontent tha t I saw at
some other places. Our Indian techni
cians feel it. They are paid Rs. 500 
and the o!^er man gets Rs. 5000. I
th ink  tha t if this factor were not
there , they w ill continue to w ork  on
Rs. 500 without any discontent. The
existence of foreigners on high i^ala- 
ries for a longer period, I say, is not
desirable in the interests of our in
dustria l production.

I shall finish in two minutes, vhich,, 
I believe is the tim e left for me. Aŝ  ̂
regards the H industan A ircraft fac
tory, I have seen it, and they a re  
doing a good jo.b and a very efficient 
job. They deserve a better trea tm en t 
at the hands of the Railways in re-^ 
gard to the orders for coaches than, 
have been given to them.

Shri T. B. Vittal Rao: Underfram es..

Shri T. N. Singh: Underframes^.
I am coming to that. My predecessor 
has pleaded the cause of TELCO and. 
Tatas. That is, the place from w here 
underfram es are  supplied. They a r e  
always not able to supply the requir
ed num ber of underfram es. Q uj pro
duction capacity in the H)iKiustan 
A ircraft factory suffers because of 
that. About the TELCO also, I 

have a sorry tale to relate. I m u st 
take the House into confidence and 
tell it frankly tha t in TELCO we have 
not got w hat we expected. Probably,., 
the M inistry may not say that. But I 
can say with confidence tha t we have 
not got a proper deal. There, even to
day we have paid the dividend. I 
w ant to know what justification is 
th e re  for this. The stages C, B, A. 
have all not been completed and the 
dividends are to be due only at a  par
ticular stage. T ill then, it should n o t 
have been paid. But, here they have 
been paid dividend. That is wrong. 
A t TELCOS production has been 
lower than planned. Only 35 locomo
tives have been produced so far. In
stead of producing equipment and lo
comotives, they have diverted th e ir  
capacity for other purposes and o ther 
lines of m anufacture.

An. Hon. Member: Why should you 
allow that?

Shri T. N. Singh: Why was it allow
ed, I want to know. I do not see any 
reason. Nothing has been mentioned, 
here. I think, there is not much; 
cause to be proud of the achievements^ 
of Telcos. I have all adm iration for 
the  pioneers of the steel industry. 
But. I want them to fit into the sp irit 
of the times and try  to do their best.
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Hf we lag behind in  m etre  gauge en
gines, if we do not m anntacture them, 
our production is lop-sided. Something 

:«hould be done about it. W ith these 
rem arks. I shall resume my seat. I 
believe I have not taken a m inute 
more than  was allotted.

Shri Barman (North Bengal—Re
iser ved—Sch. Castes): I come from a 
p a rt of the country, the Railway sys
tem of which was most shattered 
finally by the Partition. I m ust say 
th a t the Railways have, a fter that, 
built the Assam Rail link w ith not
able rapidity  and efficiency. Though 

-there is much to be done yet, I hope 
and I know th a t the Railways are  

•doing their best to improve the sys
tem. I stand here today to say
a few words on Demand No. 15 

i.e.. new construction. When I look
at the budget provision for it, 

I  am a t once reminded of the fact
th a t deficiency in finance does not
perm it us to go ahead too fast, but
still I have to bring to the notice of 
the hon. M inister and the Railway

A dm inistration the unhappy and most
unsatisfactory position th a t my p art
of the country, viz.. North Bengal and
Assam, stands in today.
6  P.M .

There was the other day some criti
cism by an hon. Member as to why 

th e  Eastern Railway is suffering a 
loss. I shall sta te some facts which 
will explain to the House why it is 

so. There are two considerations. One 
of them  is political, and as I have no 
tihie, I shall sim ply satisfy myself 
by saying that if an emergency arises 
^ s  it came in the course of the second 
■world war, the eastern frontier will
absolutely collapse. Let alone that.

1  shall state the present freight car
rying position of that system. Rough
ly, I can say a t present 80 per cent.

« f  the tea  grown in India is grown
in North Bengal and in Assam.
About 60 lakhs maunds of tea are
transported from that region to Cal- 
tiutta. A n equal quantity  of ju te  is 
|)roduced in th a t part of the country. 
T hat also goes to Calcutta. The pre
sent Railway system handles only 

^0 per cent of it, and the rest is carri
ed by the British India Steam Navi

gation Company, a British concern, 
th a t plies through Pakistan. If m  any 
tim e an emergency arises not only 
will there be difficulty in defending 
the eastern frontier, but the whole of 
Assam and N orth Bengal will colla
pse. Even at present we find th a t 
while the North-Eastern Railway— 
the Assam portion of it—is suffering 
a loss to the tune of Rs. 2i  crores 
annually, the British India Steam  
Navigation Co.. is carrying these 
goods and getting a freight of more 
than  Rs. 5 crores. Should we allow 
this any longer? Should we depend 
upon an arrangem ent which is most 
hazardous for us, especially when the 
international situation is not clear? I  
would therefore urge upon the hon.

' M inister to take early steps, and es
pecially in the next Five Year P laa  
to make provision so th a t we can 
m ake up this deficiency as fast as 
possible.

My suggestion is tha t at least the 
line which runs from M aniharighat 
to Amingaon should be doubled. My 
own idea is tha t it should be doubled 
from  M aniharighat to Siliguri. The 
line from  AJipurduar to Amingaon 
should also 4)e doubled. In  the RaU
way Imk which passesi through m y 
district of Jalpaiguri^ there may be 
another new line constructed down 
below. Since the 1950 floods, the pre
sent line is dislocated during the
rainy  season every year. The flood 
washes out either a bridge, or the
main route is breached here or there, 
and accidents happen. And as I  said 
already, in case of an emergency, if 
it arises in the rainy season, not
only the m ilitary situation, but the
civil supply position will also collapse.

This year I think our tea industry 
will bring at least Rs. 100 crores of 
foreign exchange. EquaJly im portant 
Is our ju te  industry. Why should we 
allow these to be entirely dependent 
upon a foreign company to carry  
them, and upon foreign territory  to 
pass through? That is a broad point 
I want to impress upon th e  Adminis
tration and the hon. Minister. I hope 
in the next Five Year P lan they will 
make provision for it.
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Then I  w ant to m ention a simple 
fact, viz., the present difficulty th a t is 
being experienced by N orth Bengal 
as regards coal. The other day a Mem
ber from  North Bihar also pu t the 
sam e question, but he did not get a 
satisfactory reply. The hon. Deputy 
M inister simply replied tha t so m any 
wagons had been sent to Bihar. When 
the  Member asked w hether they were 
sent to South or North B ihar, he 
rouid not give tne details. I am get
ting letters from N orth Bengal, not 
only from the tea industry, but also 
from  the civilian population, th a t there 
is not enough coal there. I am told 
there  is difficulty about steam er ferries 
a t M aniharighat. In th a t case, I  hcpe 
the Adm inistration will at least try  
to procure some country-boats and
carry  as m uch coal as possible to th a t 
area.
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Shri N. Somana (Coorg); Sir, in the 
short time at my disposal, I will not 
burden this House w ith any rem arks 
either on the Railway Budget or on 
any specific Demand, but only on one 
Demand that has been moved for 
the opening of new lines. I would 
state in thig connection that there is 
only one S tat6 in the whole of India 
which has not seen a railway and 
th a t is my State—Coorg. (Inter
ruptions) A reference was made by 
Mr. N. P. Damodaran yesterday to a 
railw ay line tha t was to pass through 
Coorg—i. e. the Mysore-Coorg-Telli- 

chery line. I m ay mention in this 
connection tha t this line wag survey
ed as long as 50 years ago; it was 
surveyed and I do not know for what 
reason it was given up. I t was found 
th a t it was a useful line—a very pro
ductive line.

Now, Sir, you may remember that 
th e  hon. M inister for Railways stat
ed that the industrial areas would be 
taken up for connecting railways in 
the  priority  list. I m ust sta te in this 
connection th a t Coorg is an industri
al area so far as forest products are 
concerned. We produce a large quanti
ty  of tim ber, very  good quality tim 
ber, teak, sandal and other products; 
we also produce a very large quantity 
of coffee—^nearly 50 per cent of the 
coffee tha t is produced in the whole 
of India. Though it is a smaU State, 
I  have to sta te  th a t we produce 
about 50 per cent, of the coffee. Then 
there is already the orange crop. The 
orange crop—as of course hon. Mem
bers of this House are aware—is lia
ble to decay very soon, and unless 
there  is p roper communication, th is 
commodity cannot be conveyed to the 

S ta t^  of Mysore and also the west coast 
So it  is absolutely necessary that there

should be a railw ay line through 
Coorg. In tnis connection, I have to 
sta te  th a t the  hon. Member, Mr. 
N. P. Damodaran, made a statem ent 
to the effect th a t he was not sup
porting the Hassan-Mangalore line 
and he quoted my name also in sup
port of tha t proposition- I have to 
m ake my position absolutely clear 
th a t I am not certainly against th» 
opening of that line, because the Go
vernm ent has decided upon that line 
and sufficient progress has been made 
on that.

Shri N. P. D am odaran (Tellicherry): 
May I explain? I did not use Mr. 
Som ana’s nam e against the opening 
of the Hassan-Mangalore Line. I quot
ed Mr. Somana and Mr. Gurupada- 
swamy as favouring the opening of 
a line connecting Tellicherry, Coorg 
and Mysore. Unterruption)

Shri N. Somana: I am thankful to 
hon. Member for the correction. Any
how. I have to sta te here in this con
nection that the Hassan-Mangalore 
line will certainly open up a connec
tion between Mysore and the coastal 
town of Mangalore. But I would state 
that this line does not anywhere 
touch our State of Coorg, So a line 
connecting Tellicherry and Mysore 
which will pass through Coorg will be 
very useful for the reasons I have al
ready stated. I hope this will be 
borne in mind—though, of course, the 
new line to be opened ha^ already 
been mentioned—at least for inclu
sion in the second Five Year Plan as 
one of the lines. I t  is not merely a 
necessity from the point of view of 
communications, but also as a produc
tive line So far as the industry point 
of view is concerned. I, therefore, 
make an earnest appeal to the hon. 
Railway Minister to bear this in mind 
and see th a t thi.>? request is granted.

Shri BooyaraigGiasamy (Peram ba- 
lu r): Sir, I would like to speak a few 
words regarding the construction of 

new railw ay lines. While selecting new 
routes for the construction of railw ay 
lines, the Railway Adm inistration 
have completely failed to  select the  
South, m  selecting the  routeg th e  
Railway A dm inistration and the Plan
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ning Commission are not considering 
rem unerative lines. One or two lines 
which are  selected in the South are 
m inor works and only for the purpose 
of an eye-wash, while several m ajor 
works have been selected in the 
North. (An Hon. Member: Question.) 
If  you refer to the statistics you can 
find out the large amounts utilised in 
the  North and th e  small amounts 
spent on the South. The Railway Ad
m inistration and the Planning Com
mission are not considering the re
m unerative lines. There are several 
places in Tamil Nad which have no 
connection with other parts of the 
country even though they are  produc
ing cash crops and goods. In the name 
of the Nation, in the  nam e khadi, in 
the  name of democracy, and other 
things, our Government is exploiting 
the South. There are several places, 
especially in Tamil Nad which are 
m ost backw ard—^my constituency is 
one of those—^which are most back
w ard and have no connection with 
other parts of the country even though 
they are producing large quantities 
of cash crops and goods. My constitu
ency is one of the areas producing the 
largest quantity  of groundnuts. In my 
constituency large quantities of fire
woods are produced, large quantities 
o f  superior; quality  lim estone are
m ined and it is also famous for its 
handloom industry. But. for w ant of 
transport facilities all these are very 
much handicapped to find an outlet 
to  the outside m arkets to fetch high 
prices. As my constituency is frequ
ently affected by famine, railw ay con
veyance is most essential to im port 
foodgrains from surplus areas on 
such occasions^ Several representa
tions were sent to the Government 
and all of them were confined to the 
w aste paper basket. Therefore, I sug
gest the construction of two railway 
lines, (i) connecting Nidamangalam 
and Vriddhachalam, via Kumbako- 
nam, Palur, Jayankondan and Andima- 
dam and (it) connecting A riyalur and 
Sankaridrug or Erode via Peram ba- 
lu r, Thxirayur and Mettuppaliayam in 
th e  Southern Railways.

Shri Boovaraghasamy: The con
struction of these two lines is the  
long-felt need of the people of my con
stituency. I can assure you th a t these 
lines will yield very good revenue. 
Therefore, I request the hon. Railway 
M inister again to consider the grie
vances of my constituency and to give 
top priority  to the lines which I have 
suggested and to include them  in the  
Second Five Y ear Plan.
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^ ^  STsq^FTT #’

^ 1 1 ^
^rnr^

r y i ^  ^Tfr^ ^  ^  Tft^ ^  t
a fk  v i\  I??' ^  qx t* 

sfrc t ,
#Tfnw  ^yrf^T TT t^ h ix  

sftx ^ t ,  ^

% ^  ̂  ?f§r ^  f ^ r ^  sHTT  ̂ ^

^?5% % ^  fiig^ ^  ^T̂ TPT ^ r^ r

# T t ^  'K  ^  i^^rnfn^fdcf
^  3̂t̂  I  I ^

f  5T ^ ^ % -^^\t 5̂TRft f  3ftr

^  ^ 5̂ITT̂  ^  t  • ^
3TT5 ^  ^

^ftf  ^  |Tt STTzrf'^ t*,

’Tt; r̂V  ̂ f«Wt ^  «i4i^ ^

arr^^ q w r  t  sfrc ^  ^  3TT# ^

TT^R^ ^ r  eJTTT ^  a r ^

r<^rdT g  3 fk  sTRTT i ^

q r  i

Shri Laskar (Cachar-Lushai Hills 
—^Reserved—Sch. Castes): Sir, I  wish 
to draw the attention of the  hon. 
M inister to the demands and grievan
ces of an area  which comprises the 
Cachar and the Lushai Hill districts 
in Assam. My hon. friend Mr. Bar
m an has spoken something about our 
condition and I  wholeheartedly en
dorse his views and his suggestions 
about improvement of Assam L i ^  
Line.

Sir, I  come from  an  area which is 
i^ery im fortunate and very m uch neg

lected,—unfortunate in the sense that; 
as a result of the P artition  of th e  
country this area is bounded on three- 
sides hy Pak istan  and Burm a and seg
regated from the rest of Assam by  
ranges of hills. We are therefore al
most completely isolated for want o t  
any communications by rail, road or. 
river, from the rest of India. The life^ 
line of this area is the railw ay line 
running through the hni sections, 
from  B adarpur to Lumding Junction^ 
Even this line rem ains dislocated very 
often by frequent land-slides. For 
keeping this line alive all through
out the year I would request the hon. 
M inister to find out some means to- 
prevent this and to m ake some diver
sions of lines w herever land-slips. 
generally occur. The most of the lo
comotives, coaches and wagons still 
working on this line left by the Pak
istan Government, in oar share, a re  
worn-out and old. These should im
m ediately be replaced for m aintain
ing punctuality of passenger trains, 
and also for providing more facilities- 
to the people of the locality.

As regards amenities for passeng
ers, I would draw  the attention of the  
R ailw ay M inister to the recom m enda
tions of the ad hoc com m ittee 
appointed last year on the e®-Assam 
Railway and suggest th a t effect should 
be given to them without any delay. 
The existing Railway Time Table is 
not at all to any advantage to the  
people of this area. This should be 
immediately replaced and adjusted 
accordingly so as to enable office^ 
school and coUege-goers and also 
the litigant public to attend the offi- 
ctes, educational institutions and  
courts in time. About the opening of 
new lines—I would like to draw the 
attention of the hon. M inister about 
the urgency of connecting the  Tripura 
State and Lushai hill D istrict by rail. 
Tripura has no communication either 
by road; river or rail. The people of 
T ripura S tate  can .be designated as 

“hum an birds” : if they w ant to come o u t 
of their nest they have no other al
ternative bu t to fly. I request the- 
hon. M inister to  consider and allow



i669 ^ '̂fn>ands for Grants-^  9 MARCH 1954 Railways 167a

them to move on earth  by opening 
a new rail line from K alkalighat to 
A gartala via D harm anagar.

Another thing I would like to re
mind the hon. M inister is tha t we are 
very unlucky and our unfortunate 
area could not find place in his last 
Assam tour programme. This should 
toe kept in view in fram ing his fu ture 
programme so tha t we can get the 
advantage of his august visit in our 
area. My humble submission to the 
hon. M inister is tha t although we are  
out of sight, a t least we should not 
be kept out of mind.

^ g  aft?:

^ ^  =5Tf^r i
^  fkr 13TTI I ^  ^ IT^ ^

f ^ r  ^  I  ^ ^  ¥ f

^  ^ 5R f^qr f  I ^

^  ^ I  ^ ^  Roo

f 3 T F T
t ^RT-

sfir  #  3Tr ^

^  ^ ^ I  I

f t  ^

f q r  ’ff^ r
^ ^  ^ ^ f  3fh:

^ ^  ^ t  ^  f¥  w
^  I ^  ^  3fT

^ w I  a f lr  

^ ^ if m :

^  i  I ann: ^  tr?

?nr?r ifiiTsr sftx 
^ ^ f 1 1

^  fe5Tfnr g %  sfr ^ irrft ^

% f ^  t ;^  ^PTtf 5fTf

w r  3 fk  arrqr ^

^ ^ iTf 3ftr ^

^ f  I

^ % f  ̂  ^

^  ^ a r r r % jf ^ |  r ^
mr^ ^ 5T^ ^

^ ^ f  €t ^

STfq-I
^  ^ rtt 3Tf?T< ^

^ I

"̂ arPT ^

t ,  ’t s t r  % f  2T5

^  f  I 3tY^ ^

i f

a rq ra rrq -^

^ q -  ^  ^

^  l i t  t ^ r f r  ^

^ 3TT t  I

^  3rnr ^ .

f ^ ^ l t  «ft 3ft< 3Tf^ >ft f

f r q r ^  srrq- % q;o qjr®

% t ‘, T̂TT % TT^f qr-T ^  f

KTK^q^ % 5TT*-\ff ^  >f|- I  I

^€Rr5‘3flT ^ ^ ^ 5 ? i f > p ' ^ q T ? r  

^  ^1 ^3TPT ^ apf 
«rrf^  = p r#

^ ^  ?rNt ^  50% .

f  ^  ^ ^ I

ir rr  ^ ^
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p r  TTSf]

W *t>'i vRr^sT"

r t  ^ r f t

^ I ^ ^
4  I FT ^
• s f tr ^ r r f ^  i f  ̂ ft ^

* < r^  3 fk  qT^*TfC ' T ^  ^ i \ ^

arrr % T O

^ 3TPf f  I

^  ?rnT I ^

■’ ^ rtt #  arrr ^ r  ^  ̂  i

^  3rnr % f  ^

^  ^rw% f  \ A ^

^ 3ft?! ^?tt
• *f̂  ^ ^ I 3plT T̂TT
‘ ^  t* ̂  3fk Tfft ̂ JTT̂r

^rro r t  ‘ ^ ^  ^
^ ^  ^ « ^ 1r % ^

vC f5 R m  arnr % ^ r m

=i|T^ f  I 3TT'T ^ ^
g?:^ ^3T^ #  ^ j|K r

3 fh  ^
^  % STTT # ^

5f1f3frc

^  i  \ STTT % ^ ^  ^

4' ^ t  ^
gfr f
tfT ^ >̂rr̂  I' ^  ^

: ^pq- ^ m

-^ •4m i  ^ t  I ^
^  ^  ^  ^  ^^n rt

t h m ^  t  ^ w r  ^rpT 

;j;T ^  ^  3I\ft f  f  f  ■
. ZT̂  W^ ^  ^ * A

STTT ^  5rr*RT ^vC^f ^ f t ^ r  ^  3Tpt 

^  ^  ^  ft> 

f̂ *T ^ ^
^fT^ 3 fk  sTT^r k ^ a rq r  ^  ^

q r  ^  ^ r  m u

a m  ^3m \

^  % ^4 i^3 (Y ?:^3 rrT  ^
^ R #  T ^ r ^ r ^ r g  s A r ^ ^ r f t  ^

13fh: ^ttjV tptith: ^  t  ^
^ ^  ̂««Wfd< ^ I

% ÔTO ^  3TTJ?
arnr % ’TRT ant 1 1

»r  ̂ K̂̂TdT ^  ^  3rrj3 tr^Nft ^
*T̂  'STRft '3R' 1% ^rn^
TT ^  TC ?lf^  «ftft t

3IT37 t r ^ 't  P̂T̂T ^  t  I ^  ^
^ m ^ T K j  »iW5 ^ ^  ^ r r ^

^rnm  ^ r 1 1

3rr%t ’?* ^ ^  arrr ^
5̂TTT •«(l̂ <rfl ^ 5̂RT̂ T̂̂ rit f̂ yi%

% «l^ % *̂T ^ ^ T̂*T̂ TK '»fl̂
I', ?TFft fCfflT, anpRTT I
^  3ITT ^  t*T ^

HPT %'Tj ^  ^•'^f

^ I «TT̂  p̂2T 3|Y< % 1̂%
f  ̂  3rr?r i' i ^

^  f ^ ? R  % 

afl̂  ^  ^  OTT
^  I ^  ^  ^  3Tin: a fk  ^ro^

I f^^T ^  ®f̂ H

f?T ^5^ % ^  iprn%
3rrT^ «rwT^  ̂f  f% arnr ̂
^  fOT I
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Shri L. B. Shastri: Sir, as I have to 
speak only for about ten  or twelve 
minutes, if you will perm it me, I shall 
speak in H ind i

Mr. Chairman: Certainly.

^  T t  f s r ^

«'| s»f % 3TT̂  ?T t>^l ^

^ ^ ♦i'i’ldl ^ 3 ^  ^
i  ^ %

I ^  w  ^  TTFt 'ji^O 

^ sftr IT ^ qx ^
f  TO ^  ^  ^  f% w

^  ‘T»wi I

% f ^  ^  T w r

w | ,
^ ^  snft 3 r r ^

’TT 5T̂  1^ I ^
^  <«t̂ | ^ I p̂Ti»1 3THT 3i^
'?2<T̂ ^ 'T^ ^  ^ frf^-

^  ^T3^ % ^l-HH

’TFT i  \
m̂ TFRft JTT¥ % ^  it' 3ncT 3fk

^  ^ I  I TT̂
<iY ^  ^ ^  w r

t  3Tk ^mTT f?  Î«l'<*fdl
^  ̂ TRT ̂  3flnr ̂ ^

1 1 ^
3T3# ?iT̂  ’Tf̂ n̂  % r̂r? ^
^q- it’ t W  ŜTRT I T̂»R

^‘ ^  r<̂ <RT f  3T»n:
f3TT ^  ^  ^  ^  w ^

w f  ^  n  ^  3frc f^RpfV ^

arrr ^  ^  a fk
sfV ^o T^o f%^

^^•T ^ # irrc5 T f1 rf  êrtT^

sftr ^d*fiHm' ^ I f̂ T̂ TTT >̂PT f% <i^*\' 

^  ^  ^  ^ 3TtŜ r̂»T
^  ^  ^  +^»rr ^

i .  #■ 

ftr+Wd* ^  ^  ^T^rfr ^TpT , 3rh: ^

w ^  3rr?ft ^  f̂ sRT#*

^  3rt< *̂T ^  f%

^o  ^  ^  I 4  3TRrr

^FT^r ^  f% 3rr^T ^rR" ^ ^  arnr

a ^  ^ft^T 

^  ^  ^  ^  ^  ^  STRU ^

sTRrr I

^  ^  ^  ^ r

«rr fT

r<4lM<  ̂ «l <d^ I TO’ f  3|1T

OTRTR ^  ^TT  ̂^*iT{l «ticf-^d*

fRT^ »T)N«T^i^rW 

9pf*R;F|X ^  %" ^  3ft< ^

^ , t3[  ̂ ^ f t  tV

f^FT^ ^ ^  ^  ^%,
T̂ t;;|| ^  I ♦̂I’l <1

t o *

2T e^ ^  ^
’n f e T %  ^ it',

*̂1, Pt)^ cf<.  ̂ ’T^^rr? I 0

TO-^JT^ ^  I  f r

% ?rff ^ ^ ^  3T̂ 2fT

^ 3 T T ^ " s ^ = ^ ’ SFft 
f  I jf 3 F ^  ^  3flT

^  sn ^ T  ^ ' f j f  ^
^  ^ ^  q̂ 'ST̂ TS' SFt fOT I f ^ '
q r# ?  ^ a r r ^  ^  srfW n:
5*1

^  3 t t I t  % iT^rf^^r 3ft^ 

5FTTt I ^ ^  € to  TJĵ o

^ ^  *T>̂l Pri 'dH *T>1 5 '̂ J' afTSfr^‘
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psft

^  ^ 3T>T amrrtf %

^  arr^PT % ^ ^ ' 3 i k  

, ^ n :  53m :

^  3fh: ^z?Kr ^ I

'^l^d'f g"* i%

sfrc v fE ^ -fw h T fi*  # R R , 

^  T T ^^m * ^  ^rpT, % 

^  ^TTfr, ^  t |  f  I OT ^  

^PifM  ^ r  T̂T

^ ^n;% qr ^

%  ^  ^  ^  F̂fRf ^  '5IH ^

i ,  ^  fT ^ it  I , ^ I

% grrr ^  anft 3pf2^|R-f%^-

^n% %, ^  3 T R ^  w ^

cTĈ  ^ «b<l4 «t»{1«< '̂•f»i\ <{it̂ cf
'»rRft ^  I 

[ M r . S p e a k e r  in the Chair]

^  Ri <j ^0 -3Tc^^< J«IT< ^  

5H|T ^  anft U ^  ^  ^  f ,

-3RT 9X^ ^  %

^  I
^WKTWr

ycr ^ I

?yrfT

^  IJHo 4to  5TWF?ft :

-m i[er^ 3 T i^  ^ ^

^W5T% f  • ^
f  f% f ^  % qx ^

f^rr I ^sifw r % ttp t ^  f% ^

^ T  3Tk ^ I 
ôraFiT ^qrar ^  ^n:# ^  ^nfjr

^  t  ^  sfinc % 3Pi^
^rf% a fk  T̂TOT ^fT w ^

3 r r T ^ 3 R t w n r r f ^ ^

^ |T R t ^T  ^  f ,  ?THt

i% ^ 5 f rn r ^ ^ f O T ^  ^

^  ^  f ^  W  ̂  >TT ^  ^  ŝrrqiTT I 
fii- ^  ^ 't eztpt

^  ^ r f ^  I

p ^  ^t o : 3R rr?fbr % ^ ^  w

^  I «TTJT#T f
^ ŝn-q. ,

f^T ^ jpm W R m r R e ar^FT^fbr 

’WT'fT,

w r r  «fV, %ft«T 3R  n r  ^  ^  

^  fisjrr 1 3 f t T ^ 5 r ^ h r r 5 t f f ^ T ^  
C < f<f % araisfr s f tr  ^  3f  ̂g jfi^  ^  

V R 9 r r  t ', 35i^»f)’5>i#

5T<tTr ar+iyliJi w  T?rr 5* sTk
^ % ^ % e n f t T % r r a - t ^ 3 n ^ ^ *  |

«rf ^  ? jr5 ^  
w  P>n> fiwr I 3T? ^  ̂  r̂ %

>T 5ft ^  ftnf ^̂ iSTT
I  I wftq' ^  if

sit anft tp? W Ffhr w i r  #  ^r?r «rr
#  f W  1̂  T^ffr ITT

fti5 ^  % ^  «rr ^  TRT ^  I anft
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^  *T I ^rrft T̂T?f

^  1 1  ^ ^  ^

I ^  arnX^'^-^TRTPT 0 ^

^  3mTT*T #

^ 1̂ ^ I ^ ^

^T 5 , «^K

^  ^  ^nf)" 3ftT vTN’ ^R«ft

# f f ) - 1 a m  #  ^^ni 

f5Pf5 f ^ q r f t :

€t T f^  ^  ^

C  • % 5rr^ STTT^ fip
3T41- ^ ?rwT «rr ^

^FTT ^ 31^ ^*T ^ ^ i% ^fO

^  ^  ^ OT ^

3T̂ T̂W ^ I f?r̂  TO ^  ^ i f
^  %#>T %  ^

^rnqr^Tff ^  I 3p]^ WptiH

f  3TT ^  ^ sp ^  I

5 ® ^  ? r ? w  T?7rTr ^  ^

*t>'̂ ' ^  3iV< f^nwip^ ¥ t  ̂ '3tf^

f ^ r ^  ^  ^  ^ ?f)NT 

^  ^  t  I ^  ^  t  ftr ÎT#
"’nTRT ^  ^  n  anft ^  s q i r  t a r  i

^  ^  eft %■ wnTift^

^ i r n i ^ q n 'T ^ f ^ ^ n r r  I 

^  v i[^ ^  I  fv  ̂  ̂  ̂  ^ '5 r h r  

^  I 5T ^ %■ ^ ’TT

^  ^  ^  3 (^  iTTt^ ^

% ^rr*R aflr ? rnnf  ̂  ^  i

^  ^  ^  ^  TO* I

^ ifl* ^  anft

g  ft:

TK ^  ^  ^nnr w tft»

iT^5rw?$K ^ | f  ^<11 i  I 

^  ^ ^ wlfftr ^

^ r^ r  |  i

W R̂% ^  «rtfT 3rrr¥t 
5̂7?TT ^ r  I ^ 3fr«fii'^

a n h ^ ^ f ^ f t n n  r̂̂ TT ^

^  fR* OT c m  % ^

f^r^K I

Shri A. P. Sinha (MuzaiTarpur 
East): Thank you.

T^o  3lVo 5fif^ft  ̂ T̂PT ^

«fr 3T^<j;?PT ^  ^ ^  ^ r f t r  ^

3TTjft 3rr̂ r5T ^5t# afk 5®
^  ^  ^  ftT̂ TT \

«ft3T55n m  5 n P lt :

^ T ^ o ^ o m ^ :  ^ ,^ ,3 r R T R  

^  ♦fKH t  •

«fir 3FPT TW 5n?F?ft: îrt 
^ ^TT^ t  I

«ft ^ o  5 n ^  : ^
^  ̂  5TT̂ t  ^ srnptmf % m
^rm ^  ^ ^

q i  ^  t  ft^ ^  ^

^  q - ? ^  ^
^  ^ r  ^  ^  ^

afhc 3n=̂  3n=̂  ^
^  f  I ^ T t ^  %

^  OT TC ^ I

^  f̂t TT̂rftr̂T ^  t  ft̂  ^
^  ^nfir^  ^  f^r ^

^  ^  3flT i?T ̂  ̂  r̂r«rf5̂
^  ft’ft I
«ft 3T?PT[ TW * ^  V T ^ fto -

eft mwRyr to* f  1
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T ^ o  if^o : [sft^rfirsr

^  ^  ^  ?r|f t  ft: m K

^  ^ I ft) viTfr ^  ft>

^ t ,
^fR^rr ftiTPT ^

^  f i r ^ ^  ^  ^ r  t  ^  a m

«TOT r n r  ^  sr%?jr ^

TO % 1̂  ^ ^  ^^<««i»iV

^  ^  ^ ‘ ^  ^  ^ ^  ^iTR I  I

3 r r f t ^ ^ ^  ^  ^  ^f ^  qTTT aflr 
^  TT TT^<M' f t j ^  ifirr ftr ^  TT^

JT̂  f^ ^ -

^  1?T ^  ^  ^r^5T |?TT I ^

^  ^RT?T 4 ‘ 3TPT^ 5Trr<?i|v* ftr ^qzf

^  ^  C» ^  ^  ^ ^  11 w -
3fk ^TrRf

^  ^  ̂  I f t ^  ^  ^ rf ^
^ ^ W 2 T ^ 5 T R ^ | l  

^  ft> TTEq" ^

^  ^^r, ^  ^ I  I 3IW
^  !̂TTT 3rrft^T%5rf % f^%  ^  i r ^  jtt 

?r ’T ^ , m  ft^^rr ^  ^
^ rm r, ^  ^ i

p R  ^ ^  iT^rr ^  ^

^  ^ r ^ r  f , r r ^  % ^rrrr ^  ^  ^
^rnrr ? r^  f  i

*f’3T  ̂3?k ft'2T»T ^  ? r^  

^ftr^ 3TTR am ^̂ rrs!̂  
f’TTS’ ^  3nftf%i>H %

W c s i t T ^ o  TT̂ o J jsp ^

#  ̂ "Yf^m^r^ ^  t  ^  ^  ^  ^
I ^  ^  ftm iR T  ^  ^  «ft?T 

f3TT, iff 5ft ^  ?T f  3 «ih*nfl{\ ftr^

3TT?*ft^5Tff ^ ,^ f t^ ^ 3 T f lR  Jr̂ ^TTiRJ 

^'TR Tff 3 f t? : iJ [o « f to q T f^ f^ ^

^ K l  Rvj'^^'t ^  I

^  3fHn TRT W Wt : OT

t  ‘

vh x(^o ifto 5 n ^  : A' ^rm m

f  f t: 3|7pr l^rTCnT ^T ^f ^

f t : ^  3fh: q r  ^ ^ t^ r i

ĴTT  ̂ W T  t  %

^  3TT  ̂ ’f  ^PT^ftT 1 1  *T ^n??rar 

^ ft: ’TT ^ ^ ?rr^ .
^  T O  ^  t  I 4 ‘ ^  ^-T ^

^  ft: '̂ ®i "̂ 1 ?  "5 ^ ^  9T^
^  ^  ^  ^  ^ #* 3TT^

fiTr?n=|t ^PT 'TT
f  I ^  ^
^  3 rr^  f»T R ^ % ^ n r  t ?: 3i w <
w * M  T^TT T f^ r f , f i w  ft> ir^

^p" I f t : ^
3PT*T 2̂TPT) ^  ̂ <̂ '<A|'4> ?f^ ■m^d’C

^ft>^ ^ n r  3TTX 3(7 T̂RTT ^  ^ ’ihr 

^R^r f  I ^
^ra’ ^ ^PT ^  3ftr 

TO  ^ ?Tff f  I ^

^  ^  ŜTî  ̂ ft)

^ I

«ft STRo f5WRt ‘( W ^ —

% ^ ^  ^ 1

«ft f??yo 5TT^ :
$ i^ % 5 rr^ w  s r m ^ f t ^  I 

^  A' 3 r n ^  f t ^ r  ^ rw r
f% f t ro r s r l^  ^

‘iq̂ qpfhi zft^RT 5̂7%'
?5T^ ^ ^ f i r ^ ^
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w fp p  f t r a r  5T%5r fw  ^

C I ‘

Shri Lakshm ayya (A nantapur): W hat 
about Rayalaseema?

Sliri K. K. Basa: It may be decided 
by lottery.

f«i % m rrfh r #

5rdYsiTT ^  ^T̂ TR T̂5T ^  ^  

^  ^ ^
I 3HR ^ ^TW^IXt 3»^

^  ^  ^ 3T5^ ^  I TPT^-

^ftTTr% ^  ^  ^  TO

W T  ^  «n TO ^  ^  ^  ? l

3TF^ ^ ^  ^  ^ ^

W  51^ *TT f ^ T

rfSF ^  ^ ^  3̂"̂% ^ I

«ft
F̂̂ Tprt % 5(T̂  ^

?

Mr. Deputy-Speakcr: Everything
has t>een said already. I will put aU 
the Cut Motions relating to Demand 
Nos. 15, 16, 17, 18 and 20.

The cut motions were negatived.

Ml*. Deputy-Speaker: The question 
is:

“That a sum not exceeding 
Rs. 2,44,60,000 be granted to tbe 
P resident to defray the charges 
which will come in coui*se of pay
ment during the year ending the 
31st day of March, 1955, in res
pect of ‘Construction of New 
Lines—Capital and Depreciation 
Reserve Fund’. ”

The motion was adopted.

I P.S.D.

Mr. Deputy-Speaker: The question is:

“T hat a sum not exceeding 
Rs. 2,20,63,64,000 be granted to the 
P resident to defray the charges 
which will come in course of pay
m ent during the year ending tbe 
31st day of March, 1955, in res
pect of ‘Open Line Works—Addi- 
tions'. *'

The motion was adopted. '

Mr. Deputy-Speaker The question is:

“That a sum not exceeding 
Rs. 46,30,25,000 be granted to the 
P resident to defray the charges 
which wiU come in course of pay
m ent during the year ending the 
31st day of March, 1955, in res
pect of ‘Open Line W orks—^Re
placements’. ”

The motion was adopted.

Mr. Deputy-Speaker: The question is:

“That a sum not exceeding
Rs. 10,59,37,000 be granted to the 
President to defray the charges 
which WiU come in course of pay
m ent during the year ending the 
31st day of March, 1955, in res
pect of ‘Qpen Line Works—Deve
lopment Fund’. ”

The motion was adopted.

Mr. Depaty-Speaker: The question is:

“That a sum not exceeding
Rs. 35,49,85,000 be granted to ftm 
President to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March, 1955, in res
pect of *Dividend payable to Gren- 
eral Revenues*. ”

The motion was adopted.

Mr. Deputy-Speaker 1 shall now 
put all the other Demands to the
vote of th^ House.

The question is: *

“That the respective sums not 
exceeding the amounts shown in
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the th ird  column of the Order 
Paper in respect of Demands Nos.
7, 8, 9, 10, 11, 13 and 19 be g ran t
ed to the President, to defray the 
charges which will come in course 
of paym ent during the year end
ing the 31st day of March 1955, 
in respect of the corresponding 
heads of demands entered in the 
second column thereof.”

The motion was adopted.

[The motions for Demands for 
Grants which were adopted by the 
House are reproduced below.—Ed. of 
P. P.]

D e m a n d  N o . 7— O r d in a r y  W o r k -
i N t  E x p e n s e s — O p e r a t io n  ( F u e l )

“That a sum not exceeding 
Rs. 35,35,68,000 be granted to the 
President to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March, 1955, in res
pect of ‘O rdinary W orking Ex
penses—Operation (Fuel)’. ”

D e m a n d  No. 8—O r d in a r y  W o r k in g

E x p e n s e s — O p e r a t io n  o t h e r  t h a n  
S t a f f  and  F u e l .

“That a sum not exceeding 
Rs. 15,54,98,000 be granted to the 
President to defray the charges 
which wiU come in course of Pay
m ent during the year ending the 
31st day of March, 1955, in res
pect of ‘O rdinary W orking Ex
penses—Operation other than 
Staff and Fuel’.”

D e m a n d  No. 9—O r d in a r y  W o r k in g

E x p e n s e s — M is c e l l a n e o u s  E x p e n s e s

“That a sum not exceeding 
Rs. 51,00,76,000 be granted to the 
President to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of M arch, 1955, in res
pect of ‘O rdinary Working Expen
ses—^Miscellaneous Expenses*. ”

D e m a n i^ N o . 10—P a y m e n t s  t o  W ork- 
L j n e s  and  O t h e r s

“T hat a sum  not exceeding

Appropriation 1684
(Railways) No. 2 Bill

Rs. 32,49,000 be granted to the 
President to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March, 1955, in res
pect of ‘Paym ents to Worked 
Lines and O thers’. ”

D e m a n d  No. 11—A p p r o p r ia t i o n  t o

D e p r e c ia t io n  R e s e r v e  F u n d  

“That a sum not exceeding 
Rs. 30,00,00,000 be granted to the 
President to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March, 1955. in res
pect of ‘Appropriation to Depre
ciation Reserve Fund’. ”

D e m a n d  No. 13—A p p r o p r ia t i o n  t o  De
v e l o p m e n t  F u n d

“That a sum not exceeding
Rs. 5.14,04,000 be granted to the 
P resident to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March, 1955, xn res
pect of ‘Appropriation to Develop
ment F u n d \”

D e m a n d  No. 19—C a p it a l  O u t l a y  o n

ViZAGAPATAM PORT

“That a sum not exceeding 
Rs. 77,84,1)00 be granted to the 
P resident to defray the charges 
which will come in course of Pay
m ent during the year ending th© 
31st day of March, 1955, in res
pect of ‘Capital Outlay on Viza- 
gapatam  P ort’.”

APPROPRIATION (RAILWAYS)
NO. 2 BILL

The M inister of RaUways and 
Transport (Shri L. B. Shastri): I beg
to move for leave to introduce a Bill 
to authorise paym ent and appropria
tion of cerfain sums from and out of 
•the Consolidated Fund oij India for
the service of the financial year 1954
55 for the purposes of Railways.

Mr. Deputy-Speaker: The question is: 
“T hat leave be granted to in tro 

duce a Bill to authorise payment




